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HOUSE OF THE PEOPLE
Thursday, 15th April, 1954.

The House met at Two of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

POPULATION MOVEMENT FROM WEST TO
EAST BENGAL

*1803. Sardar Hukam Singh: (a)
Will the Minister of Finance be pleas-
ed to state the number of persons
who crossed over into East Bengal
from West Bengal since June, 1853
when the tax clearance certificate was
enforced?

(b) What is the number who pro-
duced the required certificate?

The Deputy Minister of Finance
(8hri M. C. Shah): (a) 9,00,562 from
June 1853 to March 1954.

(b) 286,033,

Sardar Hukam Singh: What is the
average number of persons still cros-
sing the border and coming over to
West Bengal during these days?

Shri M. C. Shah: Shall I read out
according to the months? .

Mr. BSpeaker: For how many
months has he got the figures?

Shri M. C. Shah: From June to
March, for ten months. The lowest
was 41,000 and the highest 83,000.
The figures are as follows: 41,000 and
odd, 44,000 and odd, 45,000 and odd,

® 81 PSD

1998

42,000 and odd, 78,000 and odd, 64,000
and odd, 75,000 and odd, 71,000 and
odd, 72,000 and odd and 83,000 and
odd.

Sardar Hukam Simgh: What was
the amount of tax collected from per-
sons who wanted to cross over, had
not paid their taxes, but had to pay

because they applied?

Shri M. C. Shah: [ have pot got
those figures. I, however, under-
stand from our Foreign Section office
in Calcutta that Rs. 1,60,000 were
collected by the office itself and cer-
tain cases were referred to the

LT.O's,

Shri 8. C. Samanta: May I know,
Sir, whether those who had obtained
clearance certificates were allowed
to carry all their movables?

Shri M. C. S8hah: That is not the
concern of the Central Board of Reve-
nue. The Central Board of Revenue
gives clearance or exemption certifi-
cates if the dues, so far as income-
marry again.

Shri T. 8. A. Chettiar: May I take
it that all of them are Muslims who
wanted to settle in East Pakistan?

Shri M. C. Shah: No, Sir. There
are Hindus, Muslims and others.

Shri T. S. A. Chettiar: What is the
proportion?

Shri M. C. BShah: Hindus are
0,20,082; Muslims 2,71,794; others
8,686.
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SABEYa AERODROME (BIHAR)

+1804. Shri Jhulan Sinha: Will the
Minister of Defence be pleased (o
state:

(a) the total investment over the
Sabeya Aerodrome in Saran, (Bihar);

(b) the amount realised by transfer
to the State Government of Bihar, or
by disposal of the lands and buildings
there to thre contractors;

(c) what portion, if any, of the
aerodrome is still the concern of the
Central Government; and

(d) what steps are being taken to
keep the same in good condition?

The Deputy Minister of Defence
(Sardar Majithia): (a) Rs. 63,47,134-1-3.

(b) Rs, 40,000/~ by sale of buildings
by public auction.

(c) Runways, taxi-tracks, roads,
control tower and Petrol tankg cover-
ing 473:295 acres of acquired land.

(d) As the aerodrome is now sur-
plus to Defence requirements and
under disposal, the question of keep-
ing it in good condition does not arise.

TRANSLATION OF CLASSICAL LITERATUR

*1805. Shri 8. N. Das: Will the Minis-
ter of -Education be pleased to state:

(a) whether there is any proposal

to translate Indian Classical litera-
‘ture into Japanese; and
(b) if so, at what stage is the

schreme?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M
Das): (a) No.

(b) Does not arise.

I may add, Sir, that the matter was
informaiiy mentioned to us by the
Secretary-General of the Japanese
National Commission for co-operation
with the UNESCO and the fraternal
delegation from that country which
attended the first Conference of the
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Indian Commission for
UNESCO in

Permanent
co-operation with the
January 1954.

Shri 8. N. Das: May I know whe-
ther any such proposal has been re-
ceived from UNESCO, and if so, whe-
ther Government have considered it?

Dr. M. M. Das: UNESCO has got a
proposal to translate some of the
classics of the three Asian languages;
Japanese, Chinese and Indian into
either French or English, The Gov-
ernment of India have agreed to pay
Rs. 15,000 so far ag the translations
of Indian classics are concerned. The
matter is under the consideration of
UNESCO. ,

Shri Heda: Is the Parliamentry
Secretary aware of the fact that the
translations in Chinese, Japanese and
other languages of many Sanskrit
classics, the originals of which are
lost, are still intact, and if so, do
Govepnment propose ‘to re-translate
them into Sanskrit or any Indian
languages?

Dr. M. M. Das: That is altogether
a different proposition. Government
may consider that.

Shri D. C. Sharma: May I know if
by classics is meant a work of ack-
nowledged merit, or only a work
written in ancient Sanskrit language?

Dr. M. M. Das: I do not claim my-
self to be g man of letters. The hon.
professor will understand what is
meant by classics.

PLURAL MARRIAGES

*1806. Shri Radha Raman: (a) Wilt
the Minister of Defemce be pleased to
state whether It is a fact that Gov-
ernment have put a ban on plural
marrfages for their military officers?

(b) How many officers in the Defen.
re Services contracted such marriages
during 1852 and 1953?

(¢) Was any action taken against
any of them and if so, what was it?

The Minister of Defence Organisa-
tion (8hri Tyagl): (a) Yes, there are
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instructions under which no member
of the Armed Forces, whose previous
wife ig living, may marry again, with-
out obtaining the prior sanction of
Government. Such permission is nor-
mally given only in cases where any
of the following three facts is estab-
lished:—

(i) Desertion.
(ii) Insanity.
(iii) Legally proved infidelity.

(b) 8 officers.

(c) 5 of them obtained prior per-
mission of Government, 2 have been
released from the Service, and the
case against 1 is under investigation.

Bhri Radha Raman: May 1 know
when this ban wag placed and whe-
ther it was In existence before and
was not enforced?

Shri Tyagi: This ban was placed
on the officers after independence in
.1949.

Shri Radha Raman: May I know
whether this ban is going to be ap-
plied to civilian officers ag well, in-
cluding the Ministers and their Secre-
taries?

Shri Tyagil: Do jure it does not
apoly to other than members of the
Armed Forces. Morally, however, it
does apply to Secretarles and, if I
may say so, to the two Deputy Min-
isters working in the Ministry, the
Min’'sters having no wives.

Siri R. K. Chaundhurl: Is there any
ban on widower soldiers marrying

again?

. 8hri Tyagl: Widowers have ne
wives and, therefore, they are free to

.marry again.
FISHERMEN ADRIPT

*1808. Shri V. P. Nayar: (a) Will
the Minister of Defence be pleased to
state whether the Defence Establish-
ments in Ernakulam and Cochin had
been alerted by the State Govern-
ment about some fishermen who were
adrift in the sea off the Travancore-
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Cochin State Coast early in January,
19547 '

(b) At what time was the message
received? i

(c) What was the action taken in
this matter?

The Minister of Defence Organisa-
tion (8hri Tyagi): (a) Yes.

(b) On 9th January at 8-30 p.m.

(c) The Commodore-in-charge, Co-
chin immediately organised an Air
and Sea search which commenced
from 6 A.m. on 10th January, i.e. at
first daylight. On the 12th of January,
intimation was received by the Naval

authorities that all the fishermen
had returned safe.
Shri V. P. Nayar: May I know

what time it took for the ships which
were sent by the Commodore of Co-
chin to reach the place where the
mishap had occurred?

Shri Tyagi: I understand that the
Ranjit and the Naval and Air station,
Cechin, were brought to readiness
for search. The gearch of the area
coramenced from 6 A.M. on the 10th
of January, 1954.

Shri 'V. P. Nayar;: May I know,
after the receipt of the information,
what time it took for the aeroplanes
to take off? '

Shri Tyagl: I am sorry I have nod
got the exact information as to when
the first aircraft left. But the aircraft
were sent at various times. They co-
vered an approximate area of 5000
sq. miles and up to 2-80 p.M. nothing
was sighted.

Mr. Speaker: Question No, 1813,
Shri Sarangadhar Das.

Shri Sarangadhar Das: May I say
that there is another question, ques-
tion No. 1829 on the same subject?
They may be answered together.

The Deputy Miniser of Defence
(Sardar Majithia): I will answer
both.
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CHANDIPORE PROOF BTATION

*]1812. Shri Sarangadhar Das: Will
the Minister of Defence be pleased to
state:

(2) the area of land under cultiva-
tion, surplus to requirements, attach-
ed to the Proof Station at Chandi-
pore, District Balasore, Orissa;

(b) the acreage that is leased out
for paddy cultivation and the period
of lease; and

(c) the annual rent of these lands?

The Deputy Minister of Defence
(Sardar Majithia): (a) 122139 acres
of military lands at Chandipore have
been leased out for cultivation. These
lands are not surplus to requirements.

(b) 1221-389 acres have been leased
out for a period of one year from
the 1st April 19353,

(c) Rs. 24,055-13-0.

CHANDIPORE PROOF STATION

*1828. Shri SBarangadhar Das: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the
actual cultivators, who are sub-
tenants of the lessees, of the land
attached to the Proof BStation at

Chandipore, -Orissa, have applied for °

direct leaseg of small parcels from
Government and are willing to pay
the annual rent in advance;

(b) whether Government have come
to a decision in the matter; and

(c) it not, the likely date when a
decision will be reached?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) Yes. It has been decided to
lease the lands to actual tillers.

(c) Does not arise.

Shri T. N. Bingh: Is it g fact that
the lessees have to pay a higher
rate of rent than what actually was
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paid by the cultivators when they
were paying rent to the under-Zro-
prietors or zamindars?

Sardar Majithia: I cannot say de-
finitely about that, but as the lands
arfe leaspd in consultation with the
local Collector, I should be supris-
ed if the rents are higher.

REQUISITIONING OF LAND IN ORIssA

*1813. Dr. Natabar Pandey: (a)
Will the Minister of Defence be pleas-
ed to state how many acres of land
were acquired by Government under
the Defence of India Act during war
time for the construction of an aero-
drome at Jharsuguda in Orissa?

(b) Is it a fact that all the land is
not being used at present?

(¢) If so, do Government propose
to return the land to the respective
owners?

The Deputy Minister of Defence
(Sardar Majithia): (a) 1717'32 acres.

(b) The entire area was transferr-
ed by the Ministry of Defence to the
Ministry of Communications and
the State Government Iin 1947
and this Ministry has no knowledge
as to whether all the lands are being
used at present or not.

(c) In view of (b) above, this does
not arise.

SGrl Gadgll: May I know whether
it is not the policy of the Government
to de-requisition land not required?

Sardar Majithia: It is the policy of
the Government, but in this case, it
had already been given to the Minist-
ry of Communications and, therefore,
any further questions on this may be
put to that Ministry.

GRANTS FOR TECHNOLOGICAL EDUCATION

*1815. Shri K. C. Sodhia: Will the
Minister of Education be pleased to
state:

(a) what grants, if any, have been
given for (i) printing technology (li)
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(lii) for architectural education during 'I! s
the year 1953-54; and e

(b) to which States and how much
to each? *2ete. off oo gmo  Wah:

The Parliamentary Secretary to
the Minister of Education (Dr. M.
M. Das): (a) and (b). During the
Yyear 1053-54, the Central Govern-
ment have pald non-recurring grant
of Rupees one lakh each to the
Governments of West Bengal and
Madras for the establishment of
Regional Schools of Printing at Cal-
cutta and Madras respectively. No
grants have been paid for Architec-
ture and Woollen & Worsted Tech-
nology.

Shri K. C. BSodhia : Have these
Governments taken action accord-
ingly?

Dr. M. M. Das: The money has
been paid to the Governments and it
is presumed that they have already
taken action.

Shri K. C. Sodhia: How long are
you going to presume that?

Shri T. 8. A. Chettiar: May I know
whether these grants are made - for
degree courses or diploma courses?

Dr. M. M. Das: I beg to have notice
of that question.

Shrimati Renu Chakravarity: May I
know if the Central Government have
any machinery whereby they could
check up as to the progress of the
work of the State Governments in
connection with the money granted
for the various categories?

Dr., M. M. Das;: May I know whether
the question relates to this particular
matter or all financial grants?

Mr. Speaker: It i presumed that it
refers to this particular matter.

Dr. M. M. Das: Up till now, we have
got no separate machinery, but our
officers go to the respective States and
inspect those projects with their offi-
cers,

W Wy WY O A I SO
fe:

(%) over & wowr & fod qa-
Tt et & dare frg o gfeurd
w fedr srow g o Y ; W

(w) 3 fomw wwx w1 o
we?

The Deputy Minister of Defence
(Shri Satish Chaadra): (a) The stock
of 12 Bore Double Barrel Shot Guns
is being gradually built up. It is ex-
pected that these guns will be lifted
shortly by the agents. Some guns
have already been placed on sale in
Delhi against orders booked by Mem-
bers of Parliament. Production of a
sporting rifle is expected to be estab-
lished within the next three or four
months.

(b) The sale of ghot guns is propos-
ed to be made through two or three
leading firms dealing in arms and
ammunition in each of the 5 zones,
covering the entire country.

This arrangement will be tried out
for a period of one year, at the end
of which Government will review the
position.

Shri G. L. Chaudhary: May I know
what will be the conditions of sale
in the market?

Shri Satish Chandra: The sale of
arms and ammunition will be go-
verned by usual conditions, namely,
8 man must possess a proper licence
and pay for the goods.

Shri Altekar: May I know whether
binoculars will be put on sale?

Shrl Satish Chandra: They are al-
ready on sale. If the hon. Member
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wants to have one, he may write to
the superintendent of the factory at
Dehra Dun.

Shri T. N. Singh: What are the cri-
teria on the basis of which these two
or three firms would be selected:
whether it will be through an en-
quiry, tender or what method would be
adopted? e

Shri Satish Chandra: We are at pre-
sent selecting sales agent. The Director
General of Ordnance Factories has
made recommendations on the basis of
the highest imports by firms dealing in
arms and ammunitions during a certain
period. His recommendations are under
the consideration of the Ministry.

CENTRAL AGENCY SECTION

*1817. Shrl Balwant Sinha Mehta:
(a) Will the Minister of Law be pleas-
ed to state how many cases have so
far been taken up by the Central
Agency Section since its inception?

(b) How many of them were Crimi-
nal and Civil cases?

(c) How many cases have been
filed in the Supreme Court by Part
B States through the Central Agency
Section?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) The Cen-
tral Agency Section which was set
up on the 4th August 1950 has con-
ducted 1618 caseg upto the 10th April,
1954.

(b) There were 634 petitions and
appeals on the Criminal side, 389 pe-
titions and appeals on the Civil side,
580 writ petitions under article 32,
14 original suits and one reference
under article~143.

(c) 32 cases were flled during this
period by Part B States through the
Section.

Shri Balwant Sinha Mehta: May 1
know how many cases—constitutional,
civil and judicial—have so far been
taken up from the State of Rajasthan
and with what results?
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Shri Biswas: 1 have not got the fig-
ures statewise.

Shri 8. N. Das: May I know if any
of those States which were not parti-
cipating in the scheme have since
participated, and if so, what are they?

Suri Biswas: The States which have
not so far participated are: Uttar Pra-
desh, Assam, West Bengal, Madhya
Pradesh and .Travancore-Cochin.

Shri Muniswamy; May I know whe-
ther the expenditure on thjg scheme
is wholly met by the Central Gov-
ernment or partly by the State Gov-
ernment and partly by the Central
Government?

Shri Biswas: As a matter of fact,
one of the merits of the scheme |is
that the total expenses are shared bet-
ween the Centre and the State Govern-
ments.

REvISED CLASSIPICATION OF JOINT STOCK
COMPANIES

+1818. Shri Morarka: Will the Min-
ister of Finance be pleased to state:

(a) whether Government have re-
cently worked out a revised classifi-
cation of Joint Stock Companies; and

(b) if so, when it will be published?

The Deputy Minister of Finance
(8hri M. C. Shah): (a) and (b). The

. matter is being examined by the Gov-

ernment in the light of the comments
offered by the Chambers of Commerce,
Trade Associations and the Registrars
of Joint Stock Companies, to whom a
tentative list of revised classifica-
tions was circulated for opinion. A
copy of the list, when finalised, will
be placed on the Table of the House.

Shri Morarka: May I know whe-
ther the revised classification has
been carried out?

Shri M. C. Bhah: It cannot be carri-
ed out; the classification has not yet
been finalised; the moment it is fina-
lised then it will have to be imple-
mented by the Registrar of Joint Stock
Compazies.
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Shri Morarka: May 1 know the
basis on which this revised classifica-
iion is being carried out?

Shri M. C. Shah: It is being carried
out taking into account the interna-
tional standards of industrial classifi-
cation of all economic activities, the
classification for the census of manu-
facturing industries and our exlsting
«lassifications of the joint stock com-
panies.

Shri Morarka; May I know what ~

would be the advantages after the re-
vised classification is carried out?

Shri Ml C./Saah: Today as the classi-
fication stands there are only 11
groups and 59 items; now, we will

_have ten divisions, 72 groups and 177
-dtems.

Shri T. N. Singh: May I know
whether the classification is being
done only according to what the
Chamber of Commerce feels
or the advice of chartered ac-
countants, lawyers and other sections
are also taken Into account before
making any change in the classifica=-
tion?

Shri M. C. Shah: A sub-committee
‘hag been appointed and as I said al-
ready, taking into account the factors
that I have already mentioned, this
classification is being revised. On
that committee, there are the repre-
sentatives of the Ministry of Finance,
Department of Economic Affairs. the
National Income Unit. the Central
Board of Revenue, the Central Statis-
tica] Organisation. the Reserve Bank
and a chartered geecountant.

INDIAN COUNCIL OF CULTURAL RELATIONS

#1819, Shrl Barman: Will the Min-
ister of Education be pleased to state:

(a) the total cost of books and manu-
scripts purchased for the library of
the Indian Council of Cultural Rela-
tions in 1951, 1852 and 1958; and

(b) the number of books and manu-
scripts in different languages in the
library?

The Parliamentary Becretary tothe
Minister of Education (Dr, M. M. Das):
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(a) Rs. 305, Rs. 10,628 and Rs. 1,784
respectively.

(b) Information is being collected
and will be placed on the Table of
the House.

I may add that most of the present
collection of books in the Council's
library have been received as gifts
from private persons and organisa-
tions, and only a small number have
been purchased.

Sari Barman: May I know, includ-
ing the purchases as well as the gifts,
the brealt-up of literature or manu-
scripts language-wise? There are four-
teen principal languages in India.
May 1 have the break-up of the collec-
tions in the last few years?

'Dr. M. M. Das: The information Is
being collected.

Shri Barman: Do the students who
come from outside under the General
Cultural Scholarship Scheme get any
benefit out of this library and, if so,
what are the arrangements made in the
library to acquaint the student; with
Indian culture?

Dr. M. M. Das: One of the functions
of the I.C.C.R. is to look after the inter-
ests and welfare of the foreign students
who come to this country for prose-
cuting their studies. So far ag the li-
brary is concerned, I presume every-
one, including the students, is wel-
come to take advantage of the library.

Shrl Barman: My question is whe-
ther there ig any arrangement in the
library, any expert personnel in diff-
erent languages, to acquaint the stu-
dents with Indian culture?

Dr. M. M. Das: Up till now all the
books have not been catalogued and
the library has not been put in proper

order.

Shri Dhulekar: Is my hon. friend
aware that there is not a single Hindi
or Sanskrit book in this library?

Dr. M. M. Das: That is not ccxrect.
There are Hindi, Sanskrit and Tamil
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books. More than one thousand
copies in these and other Indian lang-
uages are lying unbound and they are
being catalogued and classified. Per-
haps the gift made to the library by
the hon. Minister of Education, who
has given a few thousand books in
Persian, Arabic and Urdu, has increas-
ed greatly the number of books in
these three languages. Most probably
some information has leaked out about
this and that has created all this
trouble!

PAy OF TEACHERS

*1820. Shrimati Renu Chakravartty:
Will the Minister of Education be
pleased to state:

(a) when the book entitled “Con-
ditions of service of teachers in
India” will be published by his Minis-
try; and

(b) the percentage of trained to
untrained teachers in the primary and
secondary schools on the average?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) It is expected to be publish-
ed by the end of 1854.

(b) On March 31, 1952, upto which
date information is available, the per-
centage of tralned teachers was 62 in
the primary and 54 in the secondary
schools.

Shrimati Renu Chakravartty: May
I know which is the State that has
the average lowest paid secondary
school teacher, and what ig the aver-
age pay?

Dr. M. M. Das: I have got the list
of all the States in India and it will
take some time to find out the res-
pective salaries.

Shrimati Renu Chakravarity: The
lowest.

Dr. M. M. Das: The highest percen-
tage of trained teachers is: Madras,
93.8 per cent. trained teachers in pri-
mary schools and B1:3 per cent. in
secondary schools.
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Mr. Speaker: She wants to know
the lowest pay in any particular State.

Dr. M. M. Das: I cannot commit my-
self, but from my memory 1 may say
that U. P. hag the lowest initial pay.
namely, Rs. 26 per month for primary
school teachers.

Shrimati Renu Chakravartty: Is that
for secondary schools or primary
schools?

Dr. M. M. Das; That is for primary
schools.

Shrimati Renu Chakravartty: I
wanted the information for secondary
schools,

Dr. M. M. Das: There is g brochure
published by the Ministry of Educa-
tion which will be avallable in the
library. All these figures are given
there.

Shrimati Renu Chakravarity: In
view of the recommendations made
by the Secondary Education ‘Commis-
sion, does the Government intend to
introduce any uniform scale of pay
for all secondary schools throughout
India?

Dr. M. M. Das: The Centiral Gov-
ernment has no constitutional authori-'
ty to introduce uniform scales of pay.
What they can do iz to suggest, tc
make requests and give advice to the
State Governments in this matter.

Shrimati Renn Chakravartty: May
I know if the Government has done
anything in this matter to advise the
State Governments?

Dr. M. M. Das: Recently, the Cen-
tral Advisory Board of Education took
up this matter and made their recom-
mendation. This recommendation 1is
under the consideration of the Gov-
ernment,

Shri B. K. Das: I want to know
whether some definition has been drawn
up in respect of trained and untrained
teachers which will hold good for all
the States?

Dr. M. M. Das: Every State hag got
its own training institutions and they
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issue diplomas regarding teaching
qualifications.
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The Minister of Defeace Orgamisa-
tion (Shri Tyagi): (a) 105.

(b) Apart from the sum of Rs. 6.49
lakhs, which represents the cost of
fuel, stores and explosives used up on
the occasion, and for which a provi-
sion already exists in the budget, an
extra amount of Rs. 51,000/- was spent
in connection with thig display.
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Shri H. N. Mukerjee: Hag any eff-
ort been made to find out if the fate
of the parachutist was due to an acci-
dent which could have been prevent-
ed?

Shri Tyagi: Everything could have
been prevented; but nobody knew in
advance that the parachute would not
open. As 1 have already stated this
was only one single case in India out
of forty or fifty thousand. This case
is being enquired into, so that we
may draw lessons and know on
whose part the omission was.

GRANT-IN-ATD TO ANDHRA UNIVERSITY

*1822. Shri Raghuramalah: Will the
Minister of Education be pleased to
state the amount of grant-in-aid san-
ctioned by the TUniversity Grants
Commission to the Andhra University
in 1953-547

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): Rs. 3,63315/-.

Shri Raghuramalah: May I know
whether the grant is for general pur-
poses or for any particular subject
like technology etc?

Dr. M. M. Das: Most of these grants
have been given under two schemes
for advancement of technical educa-
tion in this country sponsored by the
All-Indig Council of Technical Educa-
tion.
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Shri T. 8. A. Chettiar: May 1 know
whether any request hag been receiv-
«ed from the Andhra State for start-
ing a second university?

Dr. M. M. Das: At present I have
no information.

SHIBLI ACADEMY

*1823. Dr. 8. N, Binha: (a) Wil
‘the Minister of Education be pleased
1o state the date or dates an which
‘the actual payment of Rs. 60,000 te
the Shibli Academy was made? -

(b) Have the expenses under the
grant been audited?

(e) If so, by whom?

(d) Have the auditing authority
submitted any report to Governmenkt?

(e) What are the number and names
of the books published out of the
grant of Rs. 60,000 paid to the Shibli

Academy?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) The grant of Rs. 60,000/-
wag actually drawn by the Shibli
Academy on 27th February, 1954.

(b) to (d). The question does not
arise as the entire amount has not
yet been spent.

(e) The information when received
from the Academy will be laid on
the Table of the House.

wolqws qao fag: wr #
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Mr. Speaker: Order, order, What is
the question?
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Mr. Speaker: I am going to the
next question.

Dr, 8. N. Sinha: I have got another
yuestion to put.

Mr, Speaker: Then he may put it.
Thig is not the place for commenting
on the phraseology used. Th: pon.
Member may speak such thin s as we
can understand.
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Bnmquym IN NORTH BasT INDIA

*1824. Shri L. Jogeswar Singh: Will
the Minister of Home Affairs be pleased
to state.

(a) whether it is a fact that there
were two earth tremors of varying
intensity and duration with epicentre
near South Manipur and Burma
shortly after 5 AM. on the 22nd
March, 1954:

(b) the intensity and duration of
the shocks and the extent of the areas
where they were felt;

(c) whether any casualty or any
damage to property was reported;
and
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(d) whether Government have al-
ready given or propose to give any
asgistance to the affected areas?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b) Intensity of shocks varied from
place to place. It was greatest at the
place of origin wviz. South Manipur
near Assam—Burma border. Duration
also varied from 30 seconds to 3 min-
utes at different places. Shocks were
felt over the States of Assam, Mani-
pur, Tripura, West Bengal, Bihar,
Orissa and East Pakistan, comprising
an area of nearly 250 thousand
sguare miles.

(c¢) No casualties or serious damage
to property have been reported.

(d) No request for any assistance
has so far been received by the Gov-
ernment of India.

Shri L. Jogeshwar Singh: The epi-
centre is stated to be Manipur and
South Burma. May ] know whether
the Government have made further
enquiries about this? _

Shri Datar: Government have re-
ceived this information from the
States concerned. It is all that the
Government have before them.

Shri Amjad Ali: With regard to
part (b), may I know whether the
seismic region extended right up to
near the Himalayas?

Shefl Datar: It is likely to be; I
cannot say with any authority at this
stage.

Shri Amjad All: Does it correspond
with the same place or area as it
occurred in the great earthquake of
19507

Shri Datar: We shall make enquiri-
es.

Shri L. Jogeshwar Singh: May I
know whether there ig any apprehen-
sion of volcanic eruptions in these
areas?

The Prime Minister (Shri Jawahar-
Ia]l Nehru): This is well-known to be
an area occasionally subject to earth-
quakes and Internal happeningg under

15 APRIL 1954

Oral Answers 2018

the earth's surface. If the hon. Mem-
ber -wants detailed information about
this, Government can perhaps put up
a paper. It will be a complicated one
and of the nature of 5 scientific docu-
ment.

UPLIFT OF SCHEDULED TRIBES

*1826. Shri Y. M. Mukne: Will
the Minister of Home Affairs
be pleased to state the total amount
granted to the Bombay State for the
uplift of Scheduled Tribes and de-
velopment of Scheduled areas for
1953-54 and the major items under
which it was to be spent?

The Deputy Minister of Home
Affairs (Shri Datar): A sum of
Rs. 12.75 lakhs was granted to the
Government of Bombay to be spent
mainly on ‘Educational and Economic
development Schemes and provision of
medical facilities.

Shri Y. M. Mukne: Is it true that the
sum of Rs. 12 lakhs that the hon. Min-
ister referred to is only spent on
social welfare and educational schemeg
and that no major schemes are con-
templated for the improvement of the
tribal areas of Bombay State?

Shri Datar: We have not yet receiv-
ed the details of the way in which
the amounts have been spent.

Shri Muniswamy: May I know whe-
ther any special grant was given to
any of the States during 1953-54 and
if so0, under what circumstances are
such grants made?

Sari Datar: This is a grant made
available for the Scheduled Tribes in

the scheduled areas and the Govern-
ment of Bombay was given Rs. 75,000
more than what had been originally

settled.

PHYSICAL TRAINING IN BDUCATIONAL
INSTITUTIONS

*1827. Sardar Hukam BSingh: Will
the Minister of Education be pleased

to state:
(a) whether the experiment of
giving mass Physical Training Drill
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and organised physical work to all
students in educational institutions
has proved successful and popular;
and

(b) what is the number of institu-
tions where this is being tried?

The Parliamentary Secretary to the
Minister of Education (Dr M. M.
Das): (a) and (b). The Government
of Indiag have tried no .such experi-
ment of giving mass Practical Train-
ing Drill and organised physical work
to all students in educational institu-
tions. They have, however, advised
and encouraged the State Govern-
ments to introduce such activities in
their schools.

Sardar Hukam Singh: May I know
whether any State Governments have
introduced them in pursuance of the
advice given by the Centre?

Dr. M. M. Das;: Yes, Sir. Some of
the State Governments have reported
to the Central Government that parts
of the proposals of the Central Go-
vernment have been implemented and
are being implemented.

Sardar Hukam Singh: May I know
whether the Centre propose to give
any encouragement to the States
either by way of subsidy or grant to
take up this work?

Dr. M. M. Das: No such proposal is
there before the Central Government.

Shri 8. N. Das: May I know whether
any of the State Governments has
asked for Central aid, and if so, which
are those?

Dr. M. M. Das: So far as this parti-
cular scheme is concerned, no State
Government has asked for any finan-
cial aid from the Central Government.

Sardar A. S8. Salgal: May I know
what steps have been taken as regards
physical training In 19537

Dr. M. M. Das: In the year 1953
several of the schemes have been sug-
gested to the State Governments and
for the implementation of those
schemes Rs. 4.75,620 have been spent
by the Central Gavernment.
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Shri M. D. Ramasami: May I know
whether this involves g5 separate
course of training for the instructors
themselves, and if so, where the train-
ing is given?

Dr. M. M. Das: So far as the Cen-
tral Government is concerned, they
have got no separate institute for
training the teachers iIn physical
education.

Sardar A, 8. 8algal: May I know
whether any help was given to the
Hanuman Vyayam Shala in Amrsoti
in Madhya Pradesh State?

Dr. M. M. Das; It is difficult for me
without consultation to answer that
question.

SREFRESHER COURSES' FOR ARMY OFFICERS

*1831. Sardar Hukam Singh; Will
the Minister of Defence be pleased to
state:

(a) whether the senior officers In
the army have to undergo any “re-
fresher courses” to keep them fit for
their duties; and

(b) if so, whether any such courses
were held during 1853-547

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Yes, Sir.

(b) Yes. 5 such courses were held
during 1953-54.

Sardar Hukam Singh: What was the
number of officers who underwent
that training?

Shri Tyagi: It varied from course
to course. Senior officers from the
ranks of Lieutenant Colonels and
above are generally admitted to such
courses. The flve courses were:

One was at tha Army Air Transport
Support School at Agra where 17 Lieu-
tenant Colonels and one Brigadier took
part. Another was the Parg Refresher
Course at Para Troopers’ Training
School, I.A.F., Agra. There two Colo-
nels took part. Then the Regimental
Commanders’ course at the School of
Artillery, Deolali, where 8 Lieutenant
Colonels took part. The fourth one
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‘was the Senlor Signal Officers’ course
at the School of Signals, Mhow,
where four officers took part. And the
fifth was Tactical Study Periods at
‘the Infantry School, Mhow, where 37
Brigadiers and two civilians took
‘part.

Sardar Hukam Singh: Has every
officer to go in rotation to get this
refresher course. and in view of the
small number tha* took thig training
during the year, 15 it possible to give
that refresher course training to
every officer even in ten vears?

Shri Tyagi: In fact, the training is
given not only in campg and class-
rooms, but most of the training is had
on the field generally by every offi-
cer at his own post. These are only
theoretical courses for which officers
are called. '

Shrimati Eamlendu Mafi BShah:
What is the duration of this course?

Shri Tyagl: It varies from a week to
ten or fifteen days only.

Shri Muniswamy: May I know whe-
ther the study fortnights that were
conducted, come under this refresher
course training?

Shri Tyagl: I could not follow the
question.

Mr. Speaker: Study fortnights? 1
also could not follow the gquestion.

Sardar Hukam Singh: During 1833,
it was the study fortnight that was
undertaken by way of a refresher
course, at Mhow, and the officers
were trained in that.

Mr. Speaker: Is it the same a8
study fortnight?

Shri Tyagi: Yes, study fortnight is
also one of the courses.

PoLICE DEPARTMENT, TRIPURA

*1810. Shri Biren Dutt (on behalf of
Shri Dasaratha Deb): Will the Minister
of States be pleased to state:

(a) how many written complaints
have been received during 1853 re-
garding corruptiori in the Police De-
partment of Tripura;
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(b) the number of cases in which
investigations have been made; and

(c) the number of cases in which
action has been taken on the results
of the investigations?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Nine com-
plaints were received in 1953. Three
complaints were received by the Gov-
ernment of India.

(b) and (c). It has been reported
that six ceses were investigated and
are pending trial and that the remain-
ing three are pending investigation.
Of the three cases reported to the
Government of India, two were found
to be without any basis after enquiry
and enquiries are proceeding In the
third case.

Shri Biren Dutt: May I know how
many cases have been reported about
lending of guns to the dacoits, by the

police officers?

Shri Datar: Thig deals with cerrup-
tion cases, not with others.

MILITARY ENGINEERING SERVICES
*1807. S8hri M. 8. Gurupadaswamy:
Will the Minister of Defenee be pleased
to state:

(a) whether it is a fact that re-
cruitment has been made to some
civilian posts in the Military Engi-
neering Services, contrary to the rules

prescribed for recruitment thereto;
and
(b) if so, what is the number of

such cases category-wise and year-
wise, since 18477

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes. Steps
are being taken to prevent a recur-
rence of such irregularities.

(b) I lay a statement on the Table
of the House. [See Appendix VIII,
annexure No, 22.]

Shri M. 8. Gurupadaswamy: May I
know the reasons for recruiting these
people, contrary to the rules?
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Shri Satish Chandra: Most of these
persons had served in the M. E. S.
They were either retrenched employees
or had resigned from their posts after
the war. Some of the officers in the
lower formations took the liberty of
recruiting them ag and when certain
vacancies occurred, without going
through the usual channel of employ-
ment exchanges, etc.

Shri M. 8. Gurupadaswamy: May I
know whether certain dismissed em-
ployees of Government have been rec-
ruited to civilian posts in these ' Ser-
vices?

Shri Satish Chandra: I have not got
detailed information. But the Ministry
is enquiring into each of these cases.
If these persons are found not to be
properly qualified, or had been dismis-
sed, their services will be terminated.

Shri T. N. Singh: In recruiting such
old employees of Government, is care
takem to call for their previous: re-
cords, by the recruiting officer con-
cerned? What is the procedurg adopt-
ed?

Shri Satish Chandra: There is some
sort of verification of character through
the local police authorities. But inl
this particular case, they had already
been in government service and were
re-empolyed after a break in service
‘due to retrenchment, etc.

TRIBAL STUDENTS IN AGARTALA

+1828. Shri Biren Dutt (on behalf of
Shri Dagaratha Deb): Will the Minister
ot Education be pleased to state whe-
ther there is any instruction to Gov-
ernment High Schools of Agartala and
other divisional towns to reserve a cer-
tain number of seats for the Tribal
students coming from the Hill areas?

The Parliamentary Secretary to the
Minister of Edncation (Dr. M. M.
Das): No, Sir, but preference is given
to them in the matter of admission,
and rules of admission are also con-
siderably relaxed for them.
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AID To CLUBS IN TRIPURA

+1832. Shri Birem Dutt (on behalf of
Shri Dasaratha Deb): (a) Will the
Minister of Education be pleased to
state how many clubs receive aid from
the Government of Tripura?

(b) What are those clubs?

(c) On what principle is the aid
determined?

The Parliamentary Secretary to the
Minister of Education (Dr. ” M. M.
Das): (a) to (¢). The information is
being collected and will be laid on

the Table of the House when availa-
ble.

Shrd Notice ‘Question and Answer
LoNDON GOLD MARKET

_ 8.N.Q. No. 10. 8hri Kasliwal: Will the
Minister of Finance be pleased to
state:

(a) whether the reports of the re-
opening of the London Gold Market
have reached Government and are
correct;

(b) if so, what will be the reper-
cussions in this country of such a
move; and

(c) whether Government propose to
give directions to the Reserve Bank
to sell gold either to buy dollars or
for other purposes?

The Minister of Finance (Shri C D.
Deshmukh). (a) Yes, Slr

(b) No repercussions are expected
as gold prices are higher in India
than outside and as residents of the
sterling area will not be permitted to
buy gold freely in London.

(¢) Government have no such to-
tention.

Shri Kasliwal: May I know, Sir,
whether the re-opening of this mar-
ket is one of the necessary stages on
the road to eventual free conversion
‘of the sterling into dollar?

Shri C. D. Deshmukh: Sir, the main
object of the proposal is to divert.to



2028 Oral Answers

the London market a tizable share of
premium transactions in gold which
have bheen taking place on the conti-
nental markets ever since the Fund
through its policy statement issued in
September 1951 permitted premium
transactions in gold. The present pro-
posal will enable the London gold
market to resume working after a
lapse of 15 years and earn commission
and insurance cn these transactions.
Further, to the extent that sterling is
used for financing part of the unofficial
transactions in gold, It will provide a
further element of support to sterling
as an internationa] currency and to
that extent, it might be said to further
the object of convertibility.

Shri L. N. Mishra: From the an-
nouncement made in this connection
from London, it appears that the ster-
ling area countries are entitled only
to sell gold and not to buy gold, while
non-sterling areg countries have got
both the privileges, May I know the
reason of this discrimination and what
will be the effect of this drain upon the
gold resourceg of the sterling area
countries?

Shri C. D. Deshmukh; It wil] add to
the resources of the sterling area
countries. So far as the resident
accounts are concerned, there are al-
ready existing restrictions on the
right to convert sterling into dellars,
that depending on the total resources
available to the centra]l pool of gold
and dollars. Therefore, if it is a restric-
tion, it is a restriction in the common
interest.

Shri L, N. Mishra: May ] know whe-
ther India was consulted before this
decision was taken by England?

Shri C. D. Deshmukh: We were iIn-
formed once, in December 1953. There
is no questian of consulting India.
"'Shri Joachim Alva: What is the sys-
tem of the purchase of gold by the
Reserve Bank of India? Does it pur-
chasel either through 'its branch in
London or does the Bank of England
still act as our broker? Has the Re-
serve Bank of India taken note of the
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huge stocks of gold let out by Russia
on the western markets?

Shri C. D. Deshmukfh: Sir, the Re--
serve Bank is not purchasing any
gold.

Shri T. N. Singh: May I know the-
previous system under which direct
purchases were made by the Govern-
ment of India? Will that be affected:
or will it continue completely?

Shri C. D. Deshmukih: I do not know
whether any system of purchase was.
in existence. The Reserve Bank of
India sold gold during the war and:
that was gold which was sent by the
Bank of England for laying down
rupees here in India for their war ex-
penses.

ot wgare fag: o e
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Mr. Speaker: That has been asked..

CORRECTION TO ANSWER IN RES-
PECT OF A SUPPLEMENTARY QUES-
TION TO STARRED QUESTION NO.
267 PUT ON 23RD FEBRUARY, 1954

" REGARDIING PROPAGATION OF

HINDI

Tae Parliamentary Secretary to the-
Minister of Education (Dr. M. M.
‘Das): While replying to a supplemen-
tary question put by Shri Jhulan Sinha
enquiring if in making grants for the-
financial assistance of distinguished
persons the requirementg of each case:
were taken into consideration, it was:
stated that “the Hindi Shiksha Samiti,
the advisory body, goes through the-
question in detail and makes its re-
commendations”. Thi; was not correct
as requests for financial assistance are
considered by a Commijttee consisting
of the Prime Minister, the Finance-
Minister and the Minister of Educa-
tion.
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WRITTEN ANSWERS TO QUESTIONS
A1D TO NoN-OFFICIAL LIBRARIES

*1811. Shri Viswanatha Reddy: Will
the Minister of Education be pleased
to state:

(a) whether the Planning Commis-
sion has any scheme under which aid
is given to non-official institutions
-engaged in running libraries, or in
conducting public forums for the de-
velopment of good citizenship;

(b) i so, what amount has been
spent in 1952-53 and 1953-54; and

(c) what amount is proposed to be
spent in 1954-557

Tae Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Under the Five Year Plan
.of the Ministry of Education, grants-
in- aid for the development of librari-
-es are being sanctioned in favour of
State Governments and not for the
non-official institutions. The State
Governments may, however, make
use of official as well ag non-official
:agencies. No grants are given to any
officlal or non-official agency for con-
.ducting public forums.

(b) and (c). Do not arise,

AccIDENTS IN M.E.S. INSTALLATIONS

*1814. Shri T, B. Vitial Rao: Will
‘the Minister of Defence be pleased
10 state:

(a) the number of accidents in the
M. E. S. installations at Chakeri
Division, Kanpur during 1852-53 and
up to the 28th February, 1954; and

(b) the results of Courts of En-

quiry, if any, held to investigate the
.same?

The Deputy Minister of Defence
(Bhri -Satishh Chandra): (a) Four.

(b)Y Courts of Inquirty were held
in respect of three accidents only.
It was not considered necessary to
hold a Court of Inquiry in respect of
the fourth accident which was a minor
<one.
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Result of Courts of Inquiry

In two cases payment of compen-
sation, under the Workmen’s Compen-
sation Act was sanctioned by the Chief
Engineer. Eastern Command. In the
case of the third accident, it was
held that no compensation was in-
volved as it was due to the individu-
al’'s own fault.

wafg Faner qew fien (e
fadiram)

¥y St W oATOTW ;WU
faw #fr og @R & g w6

(%) wror vw 3 JERT THF
form (g fodftaw) & feam
wiarh § ;

(w) o7 ¥ fom wivwrdr §;
Wi

(w) W wwfal & wgie
wrferat ¥ feed W & 7

The Deputy Minister of Finance
(8hri A. C. Gubha): (a) Separate figu-
res for the Allahabad Division of Cen-
tral Excise are not available for the
present. But the number of employees
in the whole of the Allahabad Collec-
torate is 1997.

(b) 39 (Gazetted Officers).
(c) 94.

CustoplAaN FoORCE

*1830. Shri Viswamaths Reddy: Wil
the Minister of Defence be pleased to
state:

(a) what extra pay or allowance
was given to the Custodian forces in
Korea; and

(b) whether it is a fact that civilian
forces accompanying the Custodian
forces were paid 25 per cent. extra
pay?
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The Minister of Defence Organisa-
tion (Shri Tyagi): (a) and (b). A
statement is laid on the Table of the
‘House. [See Appendix VIII, annexure
No. 23.]

Q1L PROSPECTING IN NAHARKATIYA

381. Bhri Amjad Ali: Wil the
Minister of Natural Resources and
Scientific Research be pleased to
.state:

(a) the latest information regard-
ing the oil find in Naharkatiya area
in Assam;

(b) to what depth the exploratory
boring has gone;

(c) the possible minimum oil yield
in the 2nd and 3rd wells in Naharka-
tiva area; and

(d) the distance oy Naharkatiya oil
area from the Digboi Oil Fields?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) to (d). A stalement giving
the information required i: iaid on
the Table of the House. [See Appendix
VIII, annexure No. 24.}

Ex-CLERKS OF THE MILITARY ACCOUNTS
DEPARTMENT

382. Shri Ramananda Das: (a) Wil
the Minister of Home Affairs be
pleased to state whether it is a fact
that the ex-clerks of the Military Ac-
counts Department appointed to
clerical posts in the civil offices of
the Central Government after the
war. were allowed to continua to
draw the same pay?

(b) Is it a fact that this concession
has not been extended to other war-

service candidates in civil offices and
if so0, why?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Only such
ex-clerks of the late Military Accounts
Department as have been appointed
in civil officeg of the Central Govern-
ment to clerical posts carrying scales
of pay identical with those in which
they were employed in that Depart-
ment. have been allowed the pay last
drawn by them in that Department.

81 PSD
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(b) Similar treatment has also been
extended to other war service candi-
dates appointed to civil posts carrying
scales of pay identical with those in
which they rendered war service, but
not to those who have been appointed
on scaleg of pay which are diflerent
from the scales in which they were
employed while in war service.

Fire OUTBRCAKS IN AGARTALA

383. Shri Dasaratha Deb: (a) Will
the Minister of States be pleased to
state how many times fire broke out
in Agartala Bazar from 1953 1o the
10th March, 19547

(b) What were the causes for the
outbreak of fire in these cases?

(c) What steps have been taken to
avoid recurrence of this nature?

(d) Do Government contemplate to
compensate the affected persons?

The Deputy Minister of Home
Affairs (Shri Datar): (a) There were
five cases of fire in the Agartala
Bazar during the period.

(b) The fire was accidental in all
cases and due to the negligence of
the shopkeepers.

(c) Arrangementg are being made
to set up a Fire-Fighting Unit. The
shop-keepers have been warned to be
careful to put out the fire in their
hearths and not to keep kerosene lamps
too close to the bamboo walls of their
shops and kitchens which are inflam-
mable.

(d) Some of the affected persons
were given gratuitous rellef and
some of the refugees whose shops
were gutted were given business loans.
Cases are given due consideration on
merits after due inquiry.

TEACHERS’ SALARIES

Pory Shrimati Renu Chakravartty:
Dr. Rama Rao:

Wil the Minister of Education be
pleased to state the vroposals for
implementation of the recommenda-
tion on teachers’ salaries made by the
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Committee set up by the Chairman
of the Central Advisory Board of
Education?

The Parliamentary Secretary to the
Minister of Education (Dr, M. M.
Das): The Committee set up by the
Chairman of the Central Advisory
Board of Education did not recom-
mend any specific salaries for Teachers;
they, however, recommended that the
question should be examined by a
Central Committee as well as State
Committees and laid down the follow-
ing principles for the guidance of the
Commiittees:

1. The principal consideration in
fixing the minimum salary and in the
revision of scales of pay should he
that teachers may be brought on a
par with the personnel in other walks
of life with similar qualifications and
responsibilities.

2. The Teacherg possessing the same
qgualifications and performing the same
type of work, should be treated on a
par in the matter of grades of salary
irrespective of the type of institution
in which they are working.

These recommendations are under
the consideration of the Government

of India.
PRrOVISION OF FORBIGN EXCHANGE

386. Shri Radha Raman: Will the
Minister of Fimance be pleased to
state the amount of sterling and other
foreign exchanges provided by the
Reserve Bank of India during the
year 1953 on account of

(i) Deputations;
(ii) Forelgn Studies;

(iii) Sight-seeing tours:

(iv) Remittances by way of
salaries and pensions; and

(v) Remittances of profits earn-
ed by the foreign business
concerng working in India?

The Minister of Finance (Shri C. D.
Deshmukh): A statement showing the
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amounts sanctioned by the Reserve
Bank of India in respect of items (i),
(i), (iii) and (v) is placed on the
Table. [See Appendix VIII, annexure:
No. 25.]

No information is available in
respect of item (iv) ag separate statis-
tics of remittances on accoun. of sala-
ries, pensions etc. are not maintained.

ExPORT OF FILMS To PAKISTAN

386, Sardar Hukam Singh: Will the
Minister of Finance be pleased to re-
fer to the answer to starred question
No. 295 asked on the 23rd February
1954 and state:

(a) how many of the 427 motion
pictures stated to have been export-
ed to Pakistan, had been exported
with the permission of the Exchange
Control Administration:

(b) whether the investigations re-
ferred to in parts (¢) and (d) of the
above answer have since been com-
pleted; and

(c) it so, how many prosecutions
have instituted on account of the in-
fringement of the rules?

The Minister of Finance (Shri C. D.
Deshmukh): (a) 425 of the motion pic-
tures have been exported in accor-
dance with Exchange Control Regula-
tions. A regards the remaining two,
no information is available as to whe-
ther the Exchange Control formalities
have been complled with and the
matter {s under investigation.

(b) Nec.
(¢) Does not arise.

ORDNANCE FACTORIES

387. Shri V. P. Nayar: Will the
Minister of Defence be pleased to
state:

{a) the number of Swiss experts
engaged in each of the Ordnance fac-
tories in India;

(b) their emoluments
qonditions;

and service
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(c) the particular work, if any,
which they are called upon to do;

(d) the output of such articles the
manufacture of which is left to them;
and

(e) what steps, if any, have been
taken by Government to help Indian
technicians to get enough experience
s0 that the services of foreigners in
Defence establishments may be dis-
pensed with?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) There are at
present 13 techniciang mainly of Swiss
nationality engaged in the Machine
Tool Prototype Factory at Ambarnath.
Of these 10 are on contracts in pur-
suance of an agreement entered into
by M/s. Oerlikons of Switzerland with
the Government of India and the re-
maining 3 are on direct contract inde-
pendently of the firm.

There are also 13 Swiss technici-
ans working at Khamaria who have
been deputed by M/s. Oerlikons under
a, gseparate agreement but they are
not employees of the Government.

(b) A statement ig laid on the Table
of the House. [See Appendix VIII,
annexure No. 26.]

(c) and (d). They have not been
engaged for the manufacture of any
particular item, but for the setting up
of and establishing full production at
the Machine Tool Prototype Factory,
Ambarnath and for the establishment
of a project for manufacture of cer-
tain Defence Stores at Khamaria.

(e) Suitable Indian Officers have
been attached to these technicians to
take over from them when they leave.
Some of them were alsp sent to Swit-
zerland for training. It iz intended that
the Indian Officers should replace the
Swiss as soon as they are considered
to have acquired sufficient experlence.

PRIMARY SCHOOLS IN TRIPURA

388. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) the number of primary schools
that were newly started by Govern-
ment either by taking over private
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schools under Government control or
by starting new schools in new areas
in Tripura in 1953-54; and

(b) the number of these in the tri-
bal areas?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) and (b). The information is
being collected and will be laid on
the Table of the House when avail-
able.

WBLEARE INSTITUTIONS

389, Shri BSinhasan Singh; Will the
Minister of Education be pleased to
state the number and names of wel-
fare institutions in the Gorakhpur and
Banaras Divisions to whom help has
been given by the Central Social Wel-
fare Board?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): i. Grants-in-aid to the voluntary
organisations are not sanctioned Divi-
sion-wise In any State, but State-wise.

ii. No grants have been given to
any organisation in Gorakhpur.

iii. 3 organisations in Banaras have
received financial assistance viz:—

1. Kashi Anathalaya Association,
Banaras.

2. Foundation for New Education,
Banaras.

3. Ramakrishna Mission Home of
Service. Banaras.

DEATH SENTENCES

300. Shri T, B. Vittal Rao: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of persons sentenc-
ed to death in Part C States during
1853 who were actually executed; and

(b) the numrber of cases wherein the
death sentence was commuted?

The Deputy Minister of Home
Affairs (Shri Datar): (a) One

(b) One.
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(b) Seven.

(c) Yes, Sir. Four Inspectors were
recruited during 1053-54¢ and all of
them belonged to the Scheduled
Castes. y

SOCIAL WELFARE ORGANISATIONS
IN MADRAS

392. Shri Elayaperumal: Will the
Minister of Education be pleased to
state to which Social Welfare Organi-
sations in Madras State flnancial aid
has been given by the Central Social
Welfare Board up to 28th February,
10547 .

The Parliamentary Secrelary to the
Mirzister of Education (Dr. M. M.
Das): A statement is placed on the
[See Appendix
VI1I, annexure No. 27.]
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{(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

4807
HOUSE OF THE PEOPLE
Thursday, 15th April, 1954

The House met at Two of the Clock
[MR, SPEAKER in _the Chair]
QUESTIONS AND ANSWERS
(See Part I)

2-49 P.M.

Mr. Speaker: I have to inform hon.
Members that the House will sit from
8-15 am. to 1-15 p.mM with effect
from Tuesday, the 20th April, 1954.

The hours for which the office will
remain open for receiving notices etec.
and for other wcrk wi'l be notifled
in the Parliamentary, Bulletin.

CALLING ATTENTION TO MATTERS

OF URGENT PUBLIC IMPORTANCE

STATEMENT BY PRIME MINISTER RE:AP-

PLICABILITY OF THE NORTH ATLANTIC

AND ANGLO-PORTUGUESE TREATIES TO
Goa

Mr. Speaker: I have received notice
under Rule 215, from Shri Raghura-
maiah and Dr. Ram Subhag Singh,
to call the attention of the Prime
Minister to the following matter of
urgent public importance and to re-
quest that he may make a statement
thereon:

“The statement of the Prime
Minister of Portugal made on the
13th of this month that the North
Atlantic and Anglo-Portuguese
treaties apply to Goa.”

95 PSD
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The Prime Minister and Minister of
Extornal Affairs and Defenoe (Shri
Jawaharlal Nehru): The Government
have seen references in the Press to
a statement reported to have been
made by the Prime Minister of Port-
ugal purporting to state his view
that the North Atlantic Treaty ex-
tends to, and covers, the Portuguese
possessions in India. In this state-
ment reference has also been made to
treaties of remote date between Por-
tugal and England. The Govern-
ment further denies the right of any
gorical terms that they are not par-
ties to any of these treaties under
reference, new or old. and are in no
way bound by them directly or in-
directly, and that as a soverelgn
State, India cannot be bound by any
international or regional agreement
to which she is not a party. The
Government have also seen reports
and references to aerodromes’ about
to be fOnstructed in Goa, and allied
matters. They have no direct infor-
mation of this. The Government of
India reaffirm thelr view in the most
categorical terms that they regard the
foreign cqlonlal enclaves in India as
anachronisms which should come teo
an end and that their existence is
inconsistent with the ‘historic develop-
ments that resulted in the termina-
tion of imperial rule in India itself.
The use of these enclaves as bases
by foreign powers will ' meet with
opposition from us. The Govern-
ment further denies the right >f an/
foreign power to establish such bases
in these enclaves on the ground that
they are the territories of a colonial
power with which it is in alliance,
as the Government do not recognize
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the right of the colonial power itself
to continue there and to impose its
rule on our people.

The Government of India have fur-
ther noted that the views alleged
to have been expressed by the Prime
Minister of Portugal have not been
endorsed or supported by any of the
leading participants in the North At-
lantic Treaty Organization. The Gov-
ernment are glad to note that the
Government of Canada have expres-
gsed their views to the contrary.
Statements have been made on be-
half of other Governments also to this
effect.

The Prime Minister of Portugal has
referred to his country's religious
and cultural mission in the East. I
have stated repeatedly, on behalf of
the Government of India. that we pro-
pose to maintain the special cul-
tural and religious position of Goa and
it is not India’s intention to affect in
any way the cultural traditions of
Goa. Christianity is one of the majcr
and respected religions in India which
has full freedom to funetion. Its
association with aforeign power does
not add to its prestigein India.

It is the continuance of the present
colonial rule with its suppression of
all civil liberties and the continuance
of conflict that endangers thllee cul-
tural traditions which we seek to con-
tinue in Goa. A peaceful settlement
will ensure the continunce in an
atmosphere of freedom of the cultu-
ral and religious traditions of Goa.
Such a settlement can * only be
brought about by Goa becoming a
part of the Indian Union which will
enable it to develop economically and
otherwise. We have, therefore, sug-
gested that there should be a de
facto transfer of authority in Goa
to the Government of India to be
followed later by de jure changes.

The Prime Minister of Portugal
has stated that he is prepared to
give guarantees that the Portuguese
territories shall not be used as bases
against India. I would suggest to
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him that an immediate step to this.
end would be the withdrawal of
Portuguese troops from Goa. This
itself will ease ihe temsion and pre-

pare the way for peaceful negotia-
tions.
Shri H. N. Mukerjee (Calcutta

North-East) rose—

Mr. Speaker: No questions.

Shri H, N. Mukerjee: In the House
of Commons it is the practice to al-
low questions after a statement is
made.

Mr. Speaker: My
clear on that point.

Shri Sadhan Gupta (Calcutta-South-
East): May I make a submission? I
wish to refer to another matter.

Mr. Speaker: The hon. Member
may give me notice of that: I shall
consider.

Shri Sadhan Gupta: I have cent
the notice.

Mr. Speaker: Then, it will be con-
sidered. And if I permit him he will
get an opportunity.

Shri Sadhan Gupta:
given notice of it for
will happen?

Mr, Speaker: If it is admissible,
the statement will be made on any
day convenient to the hon. Member
and the Prime Minister, both.

Shri Jawaharlal Nehru: Regardless
of the hon. Member’s notice, may I
be permitted to make a statement
now?

Mr. Speaker: I would have gladly
permitted it. The difflculty is that
our rule does not permit making of
two such statements on the same day.

The question having been referred
to, the statement cannot be made as
if it was made suo motu by the Prime
Minister. Let us wait till tomorrow.

Shri Jawaharlal Nehru: I will not
be here tomorrow.

Mr. Speaker: The hon. the Prime
Minister may make the statement
whenever he comes.

ruling s quite

But I hav
today: what
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DEMANDS* FOR GRANTS—contd.

Mr. Speaker: The House will now
proceed with the consideration of the
Demands for Grants Nos. 26, 27, 28,
29, 30, 31, 32, 33, 34, 35, 36, 37, 38, 39,
40, 41, 42, 115, 116, 117, 118, 119, 120
and 121 relatmg to the Ministry of
Finance,

Members and Leaders of Groups
may hand over the numbers of the

cut motions which they select to the -

Secretary. I will treat them as
moved if those hon. Members in
whose names those cut motions stand
are present in the House and they
are otherwise in order.

The usual time-limit on speeches
will be observed.

DrMAND No. 26—MiINIsTRY OF FINANCE

Mr. Speaker: Motion is:

“That 8 sum not exceeding
Rs. 1,43,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1855, in
respect of ‘Ministry of Finance".”

Demanp No. 27—CusTOoMS
Mr. Speaker: Motion is:

“That a sum #not exceeding
Rs. 3,84,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Customs’.”

DeMAND No. 28—UntoN Excrse Duries

Mr. Speaker: Motion is:

“That a sum mnot exceeding
Rs. 6,28,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1855, in

3"

respect of ‘Union Excise Duties’.
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Demanp No. 29—Taxxs oN Income
INCLUDING CORPORATION TAX AND

EstaTE DUTY

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 3,41,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Taxes on Income
including Corporation Tax and
Estate Duty'.”

DemMmanND No. 30—Or1uM

Mr. Speaker: Motion is:

“That -.a sum not exceeding
Rs. 34,13,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1855, in
respect of ‘Opium’.”

Demanp No. 31—Sramps
Mr, Speaker: Motion is:

“That a sum not exceeding
Rs. 1,17,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Stamps’.”

Demanp No. 32—PAYMENTS TO OTHER

GOVERNMENTS, DEPARTMENTS, ETC.

ON ACCOUNT OF THE ADMINISTRATION

OF ACENCY SUBJECTS AND MANAGE-
MENT OF TREASURIES

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 10,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come jn course of
payment during the year ending
the 31st day of” March, 1955. in
respect of ‘Payments to other
Governments, Departments, etc.
on account of the Administration
of Agency Subjects and Manage-
ment of Treasuries’.”

*Moved with the previous sanction of the President.
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DeMAND No. 33—AvupIT
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 7,05,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Audit".”

DeEMAND No. 34—CURRENCY
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 1,58,39,000 be granted to the
President to complete the sum
necessary to defray the -charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Currency’.”

DeEMaND No. 35—Mint
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 85,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1855, in
respect of ‘Mint'.”

DEMAND - No. 36—TERRITORIAL AND
PoLrTicAL PENSIONS

Mr. Speaker: Motion is:

“That a sum not exceeding
RsS. 19,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Territorial and Poli-
tical Pensions".”

Demanp No. 37—SUPERANNUATION
ALLOWANCES AND PENSIONB

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 2,80,80,000 be granted to the
President to complete the sum
necessary to defray the charges

which will come in course of
payment during the year ending
the 81lst day of March, 1955, in
respect of ‘Superannuation Allow-
ances and Pensions'.”

DeMmaNp No. 38—MisceLLaNEous De-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF FINANCE

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 3,20,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Finance'"”

Drmanp No. 39—GRANTS-IN-AID TO

STATES

Mr. Speaker: Motion is::

“That a sum not exceeding
Rs. 14,01,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Grants-in-aid to
Statesl.”

Demanp No. 40—MISCELLANEOUS

ADJUSTMENTS BETWEEN THE UNion
AND STATE GOVERNMENTS

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 2,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Miscellaneous Adjust-
ments between the Union and
State Governments'.”

DEMAND No. 41—EXTRAORDINARY
PAYMENTS

Mr. Speaker: Motion is:

“That a sum mnot exceeding
Rs. 21,16,78,000 be granted to the
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President to complete the sum
necessary to defray the charges

which will come in course of -

payment during the year encllh_lg
the 31st day of March, 1855, in
respect of ‘Extraordinary Pay-
ments’."” ’

DeMAND No. 42—PRE-PARTITION
PAYMENTS

Mr. Speaker: Motion is:

“That a sum mnot exceeding
Rs. 1,24,42,000 be granted to the
President to complete the sum

necessary to defray the charges
which will come in course of

payment during the year ending °

" the 31st day of March, 1855, in
respect of ‘Pre-partition Pay-

ments’.

DEMAND No. 115—CarrTAL OUTLAY ON

THE INDIA Snc_mm'v Press
Mr. Speaker: Motion is:

“That a sum mnot exceeding
Rs. 478,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1935, in
respect of ‘Capital Outlay on the

e

India Security Press’.

Desanp No. 116—CaritaL OUlLar ow

CURRENCY
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 248,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Capital Outlay on

Currency’.

DeMAND No. 117—CaArrTAL OUTLAY ON

MinTs

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 65,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of

payment during the year ending
the 31st day of March, 1955, in
respect of ‘Capital Outlay on
Mints'.”

Demanp No. 118—ComMMUuTED VALUE

oF PENSIONS

Mr. Speaker: Motion is:

“That a sum mnot exceeding
Rs. 86,21,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1055, in
respect of ‘Commuted Value of
Pensions’."”

Demanp No. 119—PAYMENTS TO
RETRENCHED PERSONNEL

Mr. Speaker: Motion is:

“That & sum not exceeding
Rs. 99,000 be granted to the
President to complete the sum
necessary to defray the charges

.which will come in course of

payment during the year ending
the 31st day of March, 1855, in
respect of ‘Payments to Retrench-
ed Personnel’.”

DemaNp No. 120—OtHER CAPITAL
OuTLAY OF THE MINISTRY OF FINANMCE

Mr. Speaker: Motion ws:

“That a sum mnot exceeding
Rs. 20,35,21,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Other Capital Outlay
of the Ministry of Finance'."

DEMAND No. 121—LoANS AND ADVANCES

BY THE CENTRAL GOVERNMENT

Mr. Speaker: Motion is:

“That & sum ‘not exceeding
Rs. 31,70,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of Loans and Advances
by the Central Government'.”
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Proper implementation of the recom-
mendations of the Central Pay
Commission particularly in grant of
house-rent allowance in ‘C’ class
cities, with populations of 1 lakh
and above

Shri Nambiar (Mayuram): I beg to
move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs. 100.”

Restoration of cut in house-rent
allowances of employees in ‘C’ class
stations in the pay range of Rs.
75—100 due to the implementation
of the Gadgil Committee recom-

Shrl Nambiar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Taxation policy of the Government of
India adversely affecting the lower
income group

Shri V. P. Nayar (Chirayinkil): I
beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Failure of the Government to raise
the standard of living of the people

Shri V, P, Nayar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs. 100.”

Failure to provide adequate jinance
for education, health, agriculture
and small-scale industries

Shri V. P. Nayar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”
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Necessity for granting greater finan-
cinl assistance to Travancore-Cochin
Y by way of food subsidy

Shri N. Sreckantan Nair (Quilon
cum Mavelikkara): I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Growing cost of administration
Shri V. P. Nayar: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs. 100.”

Failure to stop foreign firms from
exporting their profits and in not
directing them to invest it back into

the industry

Shri V. P. Nayar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Failure to stop the invisible income
of foreign insurance and banking
CONCeTNs

Shrl V. P. Nayar: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs. 100"

Failure to give price protection to the
agriculturists for their produce

Shri V. P. Nayar: I beg to move;

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Failure to give price protection to the
handloom and cottage industries and
to develop co-operatives among

them

Shri V. P. Nayar: I beg to move:
“That the demand under the

head ‘Ministry of Finance’ be
reduced by Rs. 100.”
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High interest rate paid to the dollar
loans and other foreign loans even
in comparison to what we pay to the

national loan

Shri V. P, Nayar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Failure to stop investment of foreign
capital in industries where Indian
capital is available, much to the
detriment of national interests

Shri V. P. Nayar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs. 100.”

Failure to follow an integrated fiscal
policy with a view to subject all
incomes to a ceiling of rupees one
thousand per month in terms of

present prices

Shri Madhao Reddi (Adilabad): I
beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Refusal of Supplies

Shri Vallatharas (Pudukkottai):
1 beg to move:
“That the demand under the
head ‘Ministry of Finance’ be
reduced to Re. 1.”

Non-utilisation of the budgetary
provisions of funds by the Ministries
resulting in the arrears of work

relating to the Five Year Plan

Shri Vallatharas: I beg to move:

“That the demand under the
head ‘Ministry. of Finance' be
reduced by Rs. 100.”

Taxation policy of the Government of
India adversely affecting the lower
. income groups

Shri N. R. Naidu (Rajahmundry):
1 beg to move:

“That the demand wunder the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”
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Abolition of the post of the National
Savings Commissioner

Shri U. M. Trivedi (Chittor): I beg
to move:

“That the demand under the
head ‘Ministry of Fbeanee' be
reduced by Rs. 100."

Failure to utilise the budgetary provi=-
gsions of funds made available for
the development schemes

Shri Tulsidas (Mehsana West): I
beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Re-orientation of the present Budget
policy to suit the productive and
rural economy and to raise the

standard of living.

Shri Sivamurthi Swami (Kushtagi):
I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Failure of the Ministry to provide
more finance for education, health,
agriculture and small scale indus-

-

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Corruption that is prevailing in the
Customs Department

Shri Sivamurthi Swaml: I beg to
move:

“That the demand under the
head ‘Customs’ be reduced by
Rs. 100.”

Failure to levy adequate income tax
on foreign concerns and big Indian
capitalists

Shri Sadhan Gupia (Calcutta—
South-East): I beg to move:

“That the demand under the
head ‘Union Excise Duties’ be
reduced by Rs. 100.”
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Duties on cloth, betelnuts and washing
soap

Shri N. R. Naldu: I beg to move:

“That the demand under the
head ‘Union Excise Duties' be
reduced by Rs. 100.”

Tax imposed on footwear
Shri N. R. Naldu: I beg to move:

“That the demand under the
head ‘Union Excise Duties’ be
reduced by Rs. 100.”

Differences in the pay scales of the
officials of the Central Excise
Department and the officials of the

Income-Tax Department

Shri Sivamurthi Swami: 1 beg to
move:

“That the demand under the
head ‘Union Excise Duties’ be
reduced by Rs. 100.”

Increase in the pay of Central Excise
Range Officers

Shri Sivamurtihi Swami: I beg to
move:

*“That the demand under the
head ‘Union Ewoige Duties’ be
reduced by Rs. 100.”

Re-assessment and levy of income-tax
on closed income-tax cases of the
pre-integration  period  without
giving adequate compensation to the

Travancore-Cochin State

Shri N, Sreekantan Nalr: I beg to
move:

“That the demand under the
head ‘Taxes on Income including
Corporation Tax and Estate Duty’
be reduced by Rs. 100.”

Income Tax policy and its failure to
stop corruption among the local

Shri Sivamurthi Swaml: I beg to
move:

‘“That the demand under the
head “Taxes on Income including
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Corporation Tax and Estate Duty’
be reduced by Rs. 100.”

Recruitment of officers for collection
of Estate Duty from the Central
Excise Department

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the
head ‘Taxes on Income including
Corporation Tax and Estate Duty’
be reduced by Rs. 100.”

Working of Neemuch Opium Factory

Shri U. M. Trivedl: I beg to move:

“That the demand under the
head ‘Opium’ be reduced by
Rs. 100.”

Non-provision of leave salary for the
establishment of Neemuch Opium
Factory for Assistant Supervisors,
clerks and class IV establishments

Shri U. M. Trivedl: I beg to move:

“That the demand under the
head ‘Opium’ be reduced by
Rs. 100.”

Government’s policy in connection
with the problems of Banking and
Insurance industries in the country.

Shri Tulsidas: I beg to move

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the
Ministry of Finance’ be reduced
by Rs. 100.”

Policy regarding the State enterprises

Shri Tulsidas: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure wunder the

. Ministry of Finance’ be reduced
by Rs. 100.”

Claims of Travancore-Cochin for B0
per cent. of the total income derived
from the duty on pepper

Shri N. Sreekantan Nair: I beg to
move:

“That the demand under the

head ‘Grants-in-aid to States’ be
reduced by Rs. 100."
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Inadequate provision for the welfare
of the Scheduled Castes and Tribes
in Part C States

Shri V. P. Nayar; I beg to move:

“That the demand under the
head ‘Grants-in-aid to States’ be
reduced by Rs. 100.”

Inadequate grant to the State of West
Bengal to compensate loss in jute
duty and share of income taxr in
terms of the Finance Commission’s

recommendations

Shri V. P. Nayar: I beg to move:

“That the demand under the
head ‘Grants-in-aid to States’ be
reduced by Rs. 100.”

Feasibility of appointing a Parlia-
mentary Commission to supervige
and check up and also to Teport to
the Parliament the expenditure of
the Grants-in-aid made by the
Purliament to the various States

Shri Tulsidas: I beg to move:

“That the demand under the
head ‘Grants-in-aid to States’ be
reduced by Rs. 100.”

Adjustment of payments to Part B
States for the administration of the
Indian Arms Act

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head ‘Miscellaneous Adjustments
between the Union and State
Governments’ be reduced by
Rs. 100.”

~

Dr. Krishnaswami - (Kancheepu-
ram): Mr. Speaker, in these days of
astronomical expenditure incurred
by Governments, it is dangerous to
dispense with effective checks and
eontrols by the Treasury and Parlia-
ment to which all departments are
ultimately accountable. I should
Uke to consider treasury control from
two standpoints. Treasury control
is not to be despised, because they
are administrative and {internni,
Treasury contiro! and audit are ab-
solutely essential befora Parliament
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can begin to apply effective control
Treasury control is exercised in one
of two ways and I invite the atten:
tion of the House to the considera-
tion of both these methods.

There is a detailed control or scru-
tiny of each scheme submitted to the
Finance Department; there is also
what for want of a better word is
described as block control. The
latter is of secondary importance,
where the first is exercised effective-
ly. Within recent weeks there has
arisen a fresh controversy on the
subject of treasury control. It Is
sometimes assumed that neither par-
liamentary control nor treasury con-
trol need be exercised, especially in
these days of planning, at high
speed. But this assumption 1s high-
ly dangerous and ultimately disrup.
tive of sound planning. Critics sug-
gest that it is the first type of con-
trol exercised by the Finance De-
partment that is responsible for delay
and hampering execution of schemes
with speed. Is there any substance
behind this charge? I have attempt-
ed to analyse the shortfall in ex-
penditure that has taken place dur-
ing the past two years and my analy-
sis reveals certain interasting facts
which I place before the House in all
humility so that it might take them
into account before it pronounces its
verdict on the efficacy or otherwise
of treasury control. What are the
main lines in which shortfall of ex-
penditure has taken place? Railways.
for instance, have not been able to
spend as much as was anticipated
and a shortfall of 174 crores has been
the result; Community Projects have
a similar story to tell. Here too our
actual expenditure has fallen short of
the anticipated by Rs. 7 to 8 erores.
What iz the reagon for Rallways
baving not been able to spend the
amount envisaged? The obvious ex-
planation that has been given by the
President of the Railway Board—and
it has not as yet been contradicted
by the hon. Minister In charge of
Railways—is that they were not able
to put into operation all these sche-
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mes, not because Treasury - control
was exercised but because they were
unable to import machinery from
abroad.

3 PM.

As for Community Projects, what
‘has oceurred may appear strange. It
has been recognised by almost all
sections of .opinion that schemes have
not been drawn up and formulated
for the Treasury to approve or reject.
It is as a result of schemes not hav-
Ing been drawn up properly that
there has been delay and it looks as
if Treasury control has not been the
villain of the piece. Surely, unplan-
ned projects and schemes cannot be
sanctioned by any finance minister
and, certainly, it would not be possi-
ble, in these days of large-scale ex-
penditure, for us o suggest that any
scheme can be implemented without
its being properly formulated.

What is necessary in the present
circumstances is to get rid of the
planless atmosphere that surrounds
most of our administrative depart-
ments. There is the tragedy in our
affairs that while we speak of plan-
ning often, we have not drawn up
plans and schemes to match the defi-
cit expenditure envisaged by Govern-
ment. Whatever might be the reason,
certain prescriptions have been sug-
gested in order to expedite expendi-
ture and promote prosperity.

One such proposal put forward is
that Parliament should give its con-
sent to what is known as a token
grant. I am clear in my mind—and
hon. Members also I hope are clear in
their minds—that a token grant would
distort the whole scheme and sequen-
ce of our Budget. If this idea is
carried to its logical conclusion, the
hon. the Finance Minister would be
relieved of the responsibility of pre-
senting a Budget with flgures and he
can with appropriateness present
Budgets in symbols in future. Be-
sides, what is the effect of accepting
the procedure of a token grant?
Token grants, if once accepted by
Parliament, would convert a democra-
«y into a totalitarlan regime amd we
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would have taken the first step in
the march to serfdom.

The other proposal that has been
put forward is that we should have
what is known as block grants allo-
cated to the spending departments.
Here too, there are formidable ob-
jections that stand in the way of Par-
liament accepting this proposal. It
is neither in conformity with the

spirit of our Constitution nor is it
wise on the part of hon. Members
to approve this proposal. True, a

ceiling on the amount of expenditure
is fixed and, to this extent, this pro-
posal has merit. But, adoption of this
prescription would whittle down the
control cf the Finance Ministry over
other Ministries and, in consequence,
whittle down what we are most an-
xious to establish, effective parlia-
mentary control. Having disposed of
these two prescriptions let me con-
sider the main problem that is fac-
ing the administration, the House,
and planners today. It is better we
face facts instead of attempting to
circumvent them. The Finance Min-
ister envisages deficit expenditure of
the order of 100 to 120 crores in the
enming year. In normal circumstan-
ces, the amount of expenditure that
we envisage is known only after the
schemes have been drawn up. Here,
in order to increase the income and
in order to prevent unemployment,
we have envisaged an increase in ex~
penditure of Rs. 100 crores to Rs. 120
crores, and it is exactly because we
have envisaged this amount and we
are not yet ready with our schemes
fully, that there is a great controversy
on treasury scrutiny. It is incumbent
on us to suggest a reform which takes
into account the merits of Treasury
control and yet makes possible the
spending of the amount envisaged.

[Panprr THAKUR Das BHARGAVA in the
Chair]

I suggest to the Government that the
first duty of the administrative de-
partments is to draw up schemes as
quickly as possible so that they might
be scrutinised by the Finance Depart-
ment. This might however be a coun-
sel of perfection as we know that it
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is not possible for the departments to
have all schemes drawn up to satisfy
the criteria imposed by the Finance
Department. It is socially important
that we should implement these sche-
mes as quickly as possible within the
next two years. Therefore, a compro-
mise suggests itself. I suggest that if
the broad outlines-of a scheme are
prepared, a Contingency Fund may be
provided so that the spending Depart-
ment may draw on it. Even here,
there are certain important safeguards
which will have to be devised by the
Finance Department. Parliament is
responsible for voting money appro-
priations, and the Finance Ministry
for allocating the funds among the
various Departments and no Finance
Ministry should be in a position to
divest itself of this responsibility.
From the angle of parliamentary con-
trol. from the point of view of effi-
cient financial control more than ever
necessary now in these days of large-
scale expenditure, all these funds must
be scrutinised, and the expenditure
will have to be sanctioned ex post factc
by the Finance Ministry. The ad-
vantage of sanctioning these amounts
spent ex post facto by the Finance
Ministry is that a definite check will
have been imposed on the wasting pro-
pensities of administrative depart-
ments. We all want large-scale ex-
penditure, but no one ever advocates
public waste. This theory is today as
true as it was previously; while we
desire public expenditure in order to
increase income and economic activi-
ties in different regions of our coun-
try, it certainly is not our aim to al-
low the tax-payers’ money to be mis~
spent. Ultimately, the Finance Min-
istry is accountable to Parliament. and
where it is found that the Contingency
Reserve Funds have not been drawn
upon fully, or mis-spent it is the duty,
nay it is the right. of the Finance
Minister toc come before Parliament
and place a White Paper detalling the
reasons for what has occurred.

There is another point which I bring
to the notice of my hon. friend the
Finance Minister., The explanatory
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memorandum of the Finance Minis-
try deserves to be recast in view of
the expenditure to be incurred on a
large scale. This explanatory memo-
randum must give us fuller details of
how the Contingency Reserve Fund
has been spent. Particularly, it must
be realised that hitherto we have
sanctioned the Contingency Fund only
for a limited period of a month or
two when Parliament is in recess. But
in view of the new developments and
in view of the fact that expenditure
has to be incurred with as much
speed as possible, a Contingency Re-
serve Fund, which has been sanction-
ed and which has also to be spent
subject to effective control by the
Treasury, has necessarily to be super-
vised with gregter care by Parliament
than in the past. This idea of spend-
ing money, although most attractive
to those who spend it, would have to
be considered from another angle.
For instance, the amount of money
that has been spent would come into
our revised estimates and we would
then be in a position to judge how
far the departments have kept up to
the schedule. As it is, I have a feel-
ing that too much blame is being
thrown on one particular department
—the flnance department—because of
poverty of thought in the administra-
tive departments. There has been a
great deal of confusion which conti-
nues even in the third year of our
Plan, on these matters.

May I give an example. It is said
that there is a great deal of unemploy-
ment and we sghould spend for the
purpose of employing the unemployed.
But as it is, the Minister of Planning
pointed out only a few weeks ago
that about Rs. 45 crores would be
spent on the relief of refugees. Now,
this will not solve the problem of un-
employment which is concengrated in
certain regions. What would happen
is that the refugees would go into
commercial occupations, already over-
crowded and this would result in more
disguised unemployment. I am
only mentioning this instance to show
that hastily drawn-up schemes tend
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to give an imperfect picture of the
needs that would be satisfied by their
implementations.

There is another point on which
this House has expressed itself strong-
ly and yet nothing has been done by
the hon. the Finance Minister. The-
audit and accounts branches have to
be hifurcated immediately. Two years
ago, the Public Accounts Committee
poihted out the need and necessity
for separating these two branches.
Thereafter the Auditor-General should
be instructed to institute concurrent
audit and present quarterly reports to
Parliament. As it is, the reports of
the Auditor-General are a year or a
year and a half old and Parliament is
not in a position to judge what is
exactly happening or what has hap-
pened to the funds that have been
allocated to these various departments.

I shall bring to the notice of the
House another instance to show how
things are shaping. The Damodar
Valley Project has had large funds
allotted by this House and yet the
latest report gives us only a picture
of the audited accounts for the year
1850-51; it gives wus however an
estimate of the expenditure to
be incurred in 1953-54. Why
is there such delay? Why are
Public enterprises never up-to-date in
auditing all these accounts. I should
also like him and the Government to
realise that unless there is separation
of the audit and the accounts, no
healthy system of control will ever
come into operation and Parliament
will be misled on several occasions,
perhaps unconsciously, as a result of
the system that we are following. I
suggest to the Government that before
the new Auditor-General assumes
office, a bifurcation be achieveq so
that we may have the accounts branch
separatii from the audits branch. It
is not fair to the new Auditor-General
designate that he gshould be asked
to look after both accounts and audit.
It is this which has led to his not be-
ing able to devote enough time and
attention to various problems and it
is this that has led in many cases
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in the past to Parliament not having
had information as quickly as possible.

Let me point out to the Govern-
ment and my hon. friends that in
future, more than in the past, parlia-
mentary control and financial control
should be exercised, and cannot be
dispensed with or weakened. The
new welfare State does not envisage
administrative departments function-
ing in an atmosphere of planlessness
or their spending without proper
checks. It has become fashionable of
late to suggest that we should have
some reform which would obviate the
need for red-tape. But let hon. Mem-
bers realise that there is the danger
of our going to the other extreme of
having no system and functioning in
a terrain of confusion and waste. One
may appropriately remind himself
when he considers these suggestions
to reform financial control ip radical
fashion of what has been said by Con-
greve in the “Double Dealer”.

“One minute gives invention to des-
troy;

What to rebuild, will a whole age
employ.”

Shri Y. M. Mukne (Thana—Reserv-
ed—Sch. Tribes): The Five Year Plan
has given out the following as the
objective of the State with regard to
the people in the Tribal Area. The

. Plan says:

“There has to be a positive
policy of assisting the Tribal Peo-
ple, to develop their natural re-
sources and to evolve a produc-
tive economic life wherein they
will enjoy the fruits of their
labour, and will not be exploited
by more organised economic forces
from outside.”

With that end in view a special finan-
cial grant has to be provided for pro-
grammes for the social and economic
welfare of the Tribal population living
in the Scheduled areas. The pro-
grammes include ‘“schemes for the
building of roads, the improvement of
water supply, the provision of irri-
gation, the development of agricul-
ture, animal husbandry and cottage
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industries and for increased educa-
tional and medical facilities—] am
quoting from the Five Year Plan.

But what has been achieved in this
respect? I refer only to the people
living in the Scheduled areas of my
State, that is the Bombay State. In
the first Five Year Plan a sum of
Rs. 15 crores has been earmarked
for the welfare of the Scheduled
‘Tribes and for the development of
. Scheduled areas. I do not know what
will be the share of the Scheduled
area in the Bombay State. What I
find is that the Centre has up to now
sanctioned the following grant; to this
area: in 1951-52 Rs. 1 lakh, in 1952-33
Rs. 8°50 lakhs, and in 19853-54 Rs. 12
lakhs. That is all that is spent. And
all this amount is spent by the Bom-
bay Government on education—mostly
primary—social welfare, health and
such other matters. My contention is
that is not tackling the basic problem.

‘We are the oldest population of the
land. Our communities have lived
for centuries in the forests and hilly
regions. The very fact that these
communities are being mentioned as
Scheduled Tribes shows that the
framers of the Constitution recognise
our backwardness and therefore want
to give us some protection.

We are certainly obliged to the
Government for the consideration they
have shown us. But I would state
most humbly that the mere mention
of us as Scheduled Tribes and grant-
ing a few crores of rupees for our
gsocial welfare will not be enough to
compensate us for the suffering and
privations that the so-called civilised
society has forced upon us.

We are not a few people. There
are about 245 tribes living in the
innermost jungles of the country, cut
off from all civilisation. Only a few
of the people can imagine the living
conditions of this population of over
1'78 crores which comes to about
78 per cent, of the entire population.
1 belong to the tribal area of the Bom-
bay Stafe which has a tribal popula-
tion of about 934 per cent. of the
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total population in that State. The
particular district from which I come
has the largest Adivasi population in
the State. The area which we occupy
is about 1,820 square miles and 4,57,000
live in that area.

What are the conditions under which
these people live? Their economic
condition has been the same as it
was seventy or eighty years back.
Their main occupation is agriculture
if you can call the tilling of small
pieces of land in hilly and many times
barren areas as agriculture. These
sons of the jungle, when their small
produce exhausts, have to live on
fruits und herbs. Some of the fortu-
nate among them get work under the
contractors who have been making
enormous profits through cutting down
trees and carrying on the timber
business. But, our Adivasis get only
wages and they are starvation wages
for the work that they do. I must
congratulate the Bombay Government
for having introduced suitable legis-
lation to exploit the jungle areas and
to form co-operative societies of the
Adivasis for that purpose. But, any-
way., even today the life of the peo-
ple is no different than what it was
during the centuries. As I said
earlier these people are cut off from
any kind of civilization. There are
no roads, no proper communications.
They live in huts and they have hard-
ly anything which can even resemble
clothes.

What the Scheduled Tribes need is
economic development of their area.
For that. communications will have to
be developed, small industries will
have to be established and small irri-
gation projects will have to be taken
in hand. These are the problems
which must be given top priority.
Unless the fundamental problem of
the poverty of Adivasis is tackled
immediately, all other high-sounding
schemes of education, public health
and community development are
bound to fail,

What I feel is that the Centre may
not have the full grasp of the situa-
tion in these remote‘ hilly districts,
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and therefore, with all the good wishes
of the Ministers concerned the basic
problems of these areas have remain-
ed unsolved. I may draw the atten-
tion of the Government to the fact
that—it is a small thing I admit—no
Minister from the Centre has up to
now visited my area (Thana-Kolaba
Constituency) in the Bombay State.

Then, Sir, the report of the Com-
missioner provides for advisory coun-
cils of Adivasis in each State in order
to advise on the best method of bring-
ing about the advancement and uplift
of the Adivasis. What I would sug-
gest is that there should also be an
advisory committee at the Centre in
order to co-ordinate all the activities
and give general directives about the
line of development. I may also sug-
gest that steps be taken to ensure
some representation to the Scheduled
Tribes in State and Central Cabinets
where the Scheduled Tribes legislators
form a good number of the elected
representatives. This will enable the
Scheduled Tribes representatives to
acquaint themselves with the day-to-
day administration of the country, and
Government may be in a position to
hear the views of the Scheduled
Tribes representatives directly on the
problems of these tribes. It is also
necessary that the Government should
appoint Scheduled Tribes representa-
tives in Parliamentary Committees in
order that they may get a fairly good
knowledge of parliamentary activities
within the statutorily stipulated
period.

Sir, I make these suggestions in all
humility. I know the Government has
the good of the people at heart. 1
must say here that the Centre as well
as the Bombay Government are try-
ing to do something for the ameliora-
tion of the conditions of our people.
What I feel is that they are not
concentrating on the basic problems
and therefore, I have drawn the atten-
tion of the Government to these pro-
blems. 1 hear that the Bombay Gov-
ernment has clfalked out a five-year
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plan estimated to cost Rs. 1'86 crores
for the exclusive benefit of Scheduled
Tribes and the inhabitants of Sche-
duled areas. But, the plan would be
put into operation provided the Gov-
ernment of India agree to sanction
substantial grants for its implemen-
tation. I hope the Government will
sanction these new grants as well ag
continue to pay grants for the schemes
of social welfare initiated by the Bom-
bay Government.

Shri Mohiuddin (Hyderabad City):
There have been during the last three
or four weeks great controversy over
rationalisation of large scale indus-
tries. Unfortunately, the question has
turned round on more employment
with less production and more pro-
duction with more employment. I,
however, do not propose to deal with
rationalisation as such. But, I should
like to draw the attention of the
House and the Finance Minister to
the important financial implications of
rationalisation.

It is well-known that in highly in-
dustrialised countries, the main source
of capital for the expansion of indus-
tries is the surplus of the industry
itself. The various studies that have
been made of corporation finance
clearly show that during the last 20
years, there is a definite tendency to
accumulate funds from surplus profits
and utilisation of these funds for the
purpose of expansion or creation of
new industries. Ashley, in his recent
Study of Corporation Finance has sald
that in Great Britain and US.A., as
indeed in all the most advanced in-
dustrial nations, this type of savings
is the main source of new funds for
the development of industry and trade.
He also says that the issue of new
securities has become less important
and the profits retained are now the
largest single source. Our experience
in India during the last few years is
the same and the issue of new capital
has not shown any vitality, and the
security market is practically dull. The
corporation tax collected by the Gov-
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ernment is hovering round about Rs.
38 crores to Rs. 41 crores. I think
this. aspect of rationalisation has got
to be taken into consideration and
the industrial sector should work in
such a manner that the surplus pro-
fits should be considerable for further
development of industries in India.
I'ereased prnﬂtﬁ. of cuurse, shculd not
mean increased benefits to the capi-
talists. Their share of the profit,
whatever reasonable share is fixed,
must be there, of course. Dividends,
if necessary, should be restricted and
the surplus should be utilised for not
only replacement of industries, but
also for expansion of other industries.
This has a great financial implicafion
and I hope it will be taken into consi-
deration when deciding the question
of rationalisation as was mentioned
by the hon. Commerce and Industry
Minister yesterday.

There is another point with regard
to the Plan which 1 would like to
mention for the attention of the
Finance Minister, and that is, we are
using the term ‘develupment’ expendi-
ture' rather loosely. In the Five Year
Plan Progress Report that was circu-
lated to the Members of Parliament,
it was said that in the two years 1851
to 1953, when the Plan has been in
operation, the outlay on development
expenditure was Rs. 584 crores. The
Reserve Bank of India, in its report
published in July, 1953, has calculated
the expenditure on capital outlay on
development, river valley projects,
agricultural improvements, public
health, road transport, special indus-
tries, etc. It says that in these two
years, the capital outlay on develop-
ment was Rs. 230°89 crores. These
words ‘development expenditure’ and
‘capital outlay on development’ are
causing confusion in the minds of the
people. I would suggest that the mean-
ing of these two terms should be speci-
fic. Of course. there is very little differ-
ence between what is directly pro-
ductive and what is indirectly pro-
ductive. The expenditure on irriga-
tion projects is directly productive,
while that on roads, schools, hospi-
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tals, etc. is indirectly productive.
There may be overlapping here and
there. However, I would suggest that
for purposes of clear indentification,
the expenditure on directly produc-
tive development schemes should be
shown separately from that on in-
directly productive development sche-
mes. That will give aclear idea as
to how far we have progressed in
our development schemes, by our in-
vestment. This is of great impor-
mceo

For the next two or three years, of
course, we are going to resort to de-
ficit financing to a large extent. In
order that the public should be satis-
fled that there has not been undue rise
in prices on account of deficit finan-
cing, we should also have figures to
show to the public that the produc-
tion is going up rapidly, so that there
is no occasion for the prices to rise;
as development proceeds ahead.

There have been some references,
yesterday as well as earlier, to terms
of trade which now stand at about
94. It has also been suggested that |
we are helpless, because we cannot
control the terms of trade stand in

favour of or against India. The
terms of trade were extremely fa-
vourable to India in 1950-51, and

they stood at about 115 or 116—I am-
speaking from memory. In 1952,
they dropped suddenly to 85. Since
then, they have been creeping un gra-
dually, and it is reported that they
stand now at 94. So. are we really
helpless? In the Economic Survey of
the United Kingdom, that was issued
in tre first week of April, it is re-
ported :

“Thanks to a fall of twelve
per cent. in import prices, Bri-
tain was able to bring in nine
per cent. more of imports, for a
payment of four per cent, less,
while export prices dropped only
by three per cent. The gain
from this swing in terms of trade
is estimated at £200 million to
£250 million.”
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That is the gain of England by fall
in export prices of India and other
.countries. I suggest that we should
not be as helpless in this matter as
it is sometimes said we are. This
problem should be closely examined.
It deserves examination, It may be
that when we reduced our export
duties, either we reduced them too
early or reduced them to a greater
extent; or that when we purchased
machinery and manufactured articles
we were not very careful in examin-
ing at what price we should purchase.
All these important points are to
be kept constantly under vigilance
so that the terms of trade, if they do
not really turn in gur favour, at
least stand at par.

Shri Sadhan Gupta: We have seen
a report from the Finance Ministr+
but the report contains not an inkl-
ing about what financial policy this
Government follows. Sir, the re-
port does not contain a word about
it,but that Is not any evidence of
the non-existence of a policy. It is
not advertised because it is not
wqrth advertising. But, nevertheless,
it is manifest. If the report is
silent, it 18 proclaimed from the
house-tops by actions of the Finance

Ministry and the Government as a
whole.

Now, as for these actions, we have
already seen the protest that has
come from every section of this House
against the taxes levied. That
is one evidence, a symptem of
the policy which the Government
follows. The poor are taxed. Tax
burdens are added to the already
heavy burdens ‘they have to bear
and the rich are not touched. The
excuse is that the Taxation Inquiry
Commission is sitting. Sir, if the
rich could be given relief on account
of the Taxation Inquiry Commission,
why not the poor? It is said that
capital formation might be impeded
by additional taxes and till the In-
quiry Commission reports, we can-
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not take the risk. Sir, in the case
of the poor, it may not be capital
formation, but it will be the very
formation of their bodies which will
be affected. It will touch their very
nutritional aspects, when additional
tax burdens are imposed on them.
Sir, that is how the poor and the
rich are treated. But that is not
all. When it comes to differentiating
between exploiters, foreign exploiters
are treated inflnitely better than
Indian exploiters. Now, we from
this party have often complained
about the Indiscriminate import of
foreign capital. We have complain-
ed about it; our complaint has been
ridiculed. It has been stated that
Russia had to take foreign aid. Now,
what is discreetly passed over is
that what we are complaining about
is not foreign aid but foreign capital.
What Russia did was not tn invite
companies to exploit the country free-
ly; what Russia did was to invile tech-
nical experts, to invite foreigners to
render them assistance, train up
their technical personnel to establish
their factories and then after train-

" ing up their personnel, they had to

go. Now, what have we done, Sir?
Have we done anything of the kind?
We have done nothing of the kind.
We are only permitting a  huge
drainage. Sir, we have complained
about the drainage. We have stated
that the drainage amounts to about
Rs. 100 crores or more. The Govern-
ment has also tried to dodge this
thing by quoting the Réserve Bank
figures to show that it is only Rs. 39
crores. Now, this may be a very
good way of winning a battle of wits.
But, Sir, what the Government has
not told the House, what the Gov-

ernment keeps always silent about,
is that the Reserve Bank report
does not calculate the banking

commission which is charged on in-
ternational trade. It does not include
the shipping charges which are to be
paid for both our imports and ex-
ports. It does not include the in-
surance charges in respect of both
our Iimports and exports. Now,
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taking all these into consideration,
we feel that the drain from this
country will not be very much less
than Rs. 100 crores or 150 crores.
Apart from these means which can
be called ‘“fair” means in .

son with the other foul means, there
are other very shady ways in which
our capital is being robbed. We
know that there are companies which
all themselves ‘India, Ltd." which are
either the “children” of certain very
big parents in London or Washing-
ton or other capitals of Europe and
America or which are branches of
big companies in England or Ameri-
ca which utilize various shady means
of depriving this country of its
capital. There is one way by which
.an under declaration is made of the
walue of goods shipped to parent com-
panies by certain foreign companies.
They establish manufacturing com-
panies here and then what they do
is, they ship their manufactured
goods at a lower price to their parent
concerns. There is a company of
which the Chairman is a Prince of
Denmark. The Prince of Denmark
is always associated with a tragedy
but in this case, the tragedy is for
our country, not for Denmark nor
for its Prince. What happened there
is this. There is a Danish company
located in Madras. On the 24th
January, 1951, one consignment of
oil, consisting of 660 tons, was sent
to Denmark, to the parent company'
The price quoted was Rs. 360 per
candy of 500 pounds. On the same
day, another consignment was sent
to Rangoon, and the price quoted
for the same was Rs. 475 per candy
of 500 pounds. Now, if Rs. 475 is
to be taken as the genuine price at
which this oil is to be sold, by this
one transaction of 660 tons of ground-
nut oil, the company robbed this
country of a profit ranging up to
about Rs. 3 lakhs. This is one
transaction by one company. There are
many such companies operating in
this country. No step has been taken to
stop them. On the other hand, the pe-
licy is to give free scope to foreign capi-

tal. Now, apart from this kindof

transaction there is another kind of
95 PSD.
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transaction which is known as com-
mission agency. There, the sale
proceeds shown here are lower, and
the difference between the real sale
proceeds and the actual proceeds
shown here is credited to the parent
company or the principal company
and they only take commission. This
enables the Indian companies to show
a loss and thereby resist the claims
of workers to improved benefits. It
really keeps the profits intact for
the parent company or the principal
company, and then, it has the ad-
vantage of shifting the profits from
this country to thecountryof origin.

Similarly, transfers take place by
means of book transfers. Now, that
is one aspect of it. Are we taking
any steps against foreign companies
for doing all that—for robbing our
country of capital? We are not. On
the other hand, we are freely allow-
ing these industries to kill our in-
dustries,

Let me place before the House the
programme of a big Indian party
and the programme of an Indian com-
mittee. The declaration of the party
says that it has, “no objection to the
use of foreign capital or the em-
ployment of foreign talent, when
such are not available in India or
when India needs them, but on con-
dition that such capital and such
talent are under the control, direc-
tion and management of Indians and
are used in the Interests of Indla”
That is what the party says and the
committee says :

“The investment of foreign capital
in Indian agricultural, mineral and
industrial concerns, since the estab
lishment of British rule has resulted
in the acquisition by foreign interests
of a measure of control over India's
economic and political life which has
both warped and retarded national
development. It fs important that
the investment of foreign capital in
Indian enterprise should not ordina-
rily be permitted hereafter in a form
which would entitle it to ownership
and management in respect of iIn-
dustries of national importance. In
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particular, in the case of key indus-
tries involving use of secret processes
which would not otherwise . be avail-
able to the country, foreign partici-
pation in ownership and management
may be permitted. Such participa-
tion should be subject to the appro-
val of the State which will lay down
the condition and limitations which
would safeguard totally the Indian
national industries.

It is possible, in view of India’'s
vast capital requirements in the com-
ing years, she may need capital
from other countries. It is not,
however, in her interest to accept it,
it it is required for essential indus-
tries, except in the shape of loans or
credits raised by us through the
State. India’s credit in the world
market is sufficlently high to justify
the expectation that she will be able
to secure any capital assistance in
this form, and for her toinsistas a
matter of national policy that foreign
capital should be admitted only on
these terms for essential industries.”

Now, this is the programme of
the party and of the committee. The
party I may inform the House is
the Indian National Congress, and
this programme was incorporated in
a Resolution of the Working Com-
mittee in 1938 under the President-
ship of our Prime Minister. As re-
gards the Committee, it was the
National Planning Committee presid-
ed over by our Prime Minister. That
is the position as regards foreign
capital.

Now, instead of following these
principles companies like Lever Bro-
thers, Rallie Brothers, and others,
are allowed to compete iIn every
aspect of our national industries. I
can give the House figures to show
how these firms are competing with
our national industries, but I have no
time.

This treatment has earned them
the grievance of the Indian capita-
lists, but from freign interests they
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have only had praise. I shall put
before you, what the Department of
Commerce of the United States of
America said about India’s policy.
The Department of Commerce has said
this:

“The most significant aspect of
climate for investment in India
today is a growing recognition
of the need for private foreign
investment for private enterprise
in general and consequent will-
ingness to offer terms attractive
to foreign investors. This de-
velopment has come about gra-
dually and has been made known
more by action than by words.”

The inducements offered to foreign
investors are listed as “certain tax
exemptions, a guarantee of exchange
facilities for the remittance of pro-
fits, repatriation of capital, (including
appreciation) and import of essen-
tial requirements, Government assis-
tance in the acquisition of the re-
quired land and in securing ade-
quate power, transportation and
other required domestic facilities
and materials, exemption from cer-
tain laws governing industry, the
right to own all, or the majority of,
shares in any enterprise established, a
specific guarantee against nationali-
sation for a specific number of years
and a general guarantee of compen-
*sation, should nationalisation take
place.”

Now, that is the guarantee given to
foreign capital, while no guarantee is
given to national enterprises. Sir,
this is a policy of national treachery
and I emphatically recommend to the
House to reject these Demands.

Shri Bidari (Bijapur South): Mr.
Chairman, Sir, within the limited
time at my disposal, I would not
venture to enter into the intricacles
of the working of the various Depart-
ments, Divigions or Wings of this
Ministry. I shall confine myself to
rural finance, rural unemployment
and try to take one or two matters
connected with the Planning Division.
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The Reserve Bank of India Aci
has been further amended so a&s to
enable the Reserve Bank to make ad-
vances for the production and mar-
keting of agricultural commodities as
well as their processing preliminary
to marketing. The Reserve Bank
has also been empowered to provide
accommodation to the State co-opera-
tive banks and State Financial Corpo-
rations or financing the production and
marketing activities of cottage and
small-scale industries.

As a measure of further progress
towards implementation of the re-
commendations of the Rural Banking
Enquiry Committee, the Imperial
Bank of India has agreed to open 80
new branches in the next phase of
iheir expansion programme for three
years commencing from 1st July 1953.
In the first two year period ending
30th June 1953, it has opened bran-
ches at 27 places besides converting
9 treasury pay offices into branches.

Many of the State Governments
have put restrictions on private
money-lending. Credit is not availa-
ble in rural areas. The rate of pro-
gress was now covered does not meet
the needs of the rural areas. Ex-
pansion of the activities of these
banks on a wider scale should be
brought about. Easler bank credit
and reduction of conditions govern-
ing the grant of such credit are the

only alternative measures that can
help the rural areas.
The handloom industry which is

the second biggest industry in the
country is fast decaying. Similar is
the fate of other cottage industries.
Urgent measures of relief are called
for to ameliorate the wide-spread
unemployment and near famine con-
ditions of the village artisans. That
the Governments, both at the Centre
and in some of the States, do feel
concerned at the plight of the hand-
loom weavers Is evident. The indus-
try iIs given direct and Indirect sub-
ventions by the Governments. The
cess collected from mill-made cloth
goes to finance directly the handloom
industry, while. at the instance of
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the Government of India, a number
of States have taken measures to
exempt its products from sales tax.

The industry has received some re-
lief, no doubt, from the Government.
But it iz doubtful if these measures
by themselves could revitalise the in-
dustry and find a permanent place
for it in the economic set-up now in
the making. No industry can thrive
for long on charity. It must either
find a sure and distinet place in the
economic set-up or it must go out of
existence in course of time. So, the
future of cottage indpstries is largely
dependent on an unequivocal decision
In regard to their position vis-a-vis
mechanised industries.

Increase in population is one of the
main factors that have accentuated
unemployment. We need not brood
over the problem. Mankind has dis-
carded the old traditions of restraint,
and talks about family planning and
other artificial controls do not seem
to progress beyond the realm of

., words and achieve any positive re-

sults. But, the gifts of Nature are
inexhaustible. With the addition of
each mouth there Is the addition of
two hands. It is common experience
that the greater the load on its back
the faster does an ass walk to reach
its destination. There has been mar
vellous progress in science. Human
intelligence is quite competent to
harness the various forces of Nature
for more production.

Twenty per cent. of the land s
planned to be served with irrigation
facilities. All the improved methods
of agriculture have been undertaken.
Favourable monsoons and weather
conditions have helped the increase
in production and some relief in rural
unemployment is noticed. It is also
gratifying to note that the Five Year
Plan has been expanded. But. in
spite of all this. agricultural produc.
tion is still dependent on the vaga-
ries of Nature. Doubts are expres-
sed as to whether food production
keeps pace with increase in popula-
tion. The Planning Commission’s
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approach is restricted by the limita-
tions of the Plan itself, and such
piece-meal attempts are not likely
to .grapple with any but the fringe of
the national :problem. There is not
only unemployment, but under-
employment &also and a programme
that does not tackle both these may
ultimately find itself stultified on
the rock of inadequacy.

In the sphere of agricultural and
land development, the Five Year Plan
can be extended to any dimensions.
The annual devastations by floods
remind us to devete more thought,
energy and sacrifice in controlling
and taming waters of the rivers and
utilise them for productive purposes.

The innumerable rivulets, perennial
nalas and the sub-soll water than
can be struck in various tracts are

sufficient allurements that goad us to
free our country from the vagaries
of Nature by having a net-work of
minor and lift irrigation schemes. A

vast number of brook-lets that carry.

away with them the rich surface soil
warn us to retain that soll by having
flooding schemes and afforestation,
wherever possible. The wide spread
soil-erosion and the consequent dete-
rioration of land and the signs of
exhaustion exhibited by the land are
indicators that should propel us to
strive our utmost to protect every
piece of land by suitable bunds.

We quite appreciate the appoint-
ment, by Government, of a Soil Con-
servation Board at the Centre. Simi-
lar Boards are said to be appointed
by the States. No prolonged delibe-
rations by these Boards are needed.
It is crystal clear that B0 per cent.
of the land, all over the country, is
erodible in various degrees.

In America, soil erosion is treated
as Enemy No. 1 of agriculture, A
separate Soil Conservation Service
has been established there. The Gov-
ernment af India should also estab-
lish a separate Soil Conservation
Service and begin mass bunding im-
mediately with a definite plan of
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covering the entire land liable to ero-
sion within a defilnite number of

years. Soil, like time, if once lost
can never re regained.
A vast tract of land all over the

country is liable to repeated famines
and scarcity conditions. The Five
Year Plan ha¥ left such a vast area
uncared for. We appreciate the argu-
ment advanced that priority under
the first Five Year Plan had to be
given to projects that were already
under construction. Our thanks are
no doubt due to Government who
‘have recently sanctioned schemes
costing Rs. 40 crores. But, this
amount is inadequate in comparison
with the vastness of the area and the
appalling poverty of the people.

The Second Five Year Plan is under
consideration. Due attention to these
areas has been promised. But in
selecting schemes, humanitarianism
and not commercialism should be the
guiding factor.

A ceiling is put on the cost per
acre in respect of minor irrigation
schemes. Lift irrigation schemes on
rivers have been dubbed as uneco-
nomic. The sanctioning of subsidies
for sinking wells has been disconti-
nued and lodns for sinking wells and
other land de\_relopmnt works are
sanctioned only in famine and scarcity
years. )

Shri Tulsidas: Sir, 1 take this op-
portunity to make a few observations
on these demands under the Ministry
of Finance. I have gone through the
small brochure which the Ministry
has circulated amongst the Members
and I find that the activities of this
Ministry are quite far and wide. They
deal with the economic problems of
the country. They deal with a num-
ber of important guestions and the
mpin policies of the Government are
also based .on a number of decisions
of this Ministry.”

1 was just hearing the speech of
Dr. Krishnaswami and he had made
certain observations with regard to
Treasury control. Bir, this is a ques-
tion which is at present live in the
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country. We all feel that there must
be a certain amount of control on the
vast expenditure on development
schemes. We have and we must
have a certain amount of accountabi-
lity to the authorities which are res-
ponsible for the resources which we
make available to them. My personal
view is that the Finance Minister is
responsible for the revenues which
he collects, and, therefore, he is na-
turally responsible for the expendi-
ture also and you cannot get away
from that fact. But, on the other
hand, he made a cursory reference,
in his own speech on the Budget,
with regard to the shortfall in ex-
penditure. We have not got here the
progress report of the Five Year Plan
for the year 1953-5¢ and, therefore,
it is difficult to get a clear idea about
the nature of the shortfalls, the fac-
tors that have led to this situation,
and above all, where actually there
have been shortfalls among the different
schemes of development. In the ab-
sence of such dats, it is very difficult
to come to any definite conclusions,
but to my mind, the shortfall appears
to be largely a reflection on the ade-
quacy of the governmental machi-
nery to cope up and keep pace with
the programmes of development. I
personally feel that perhaps the gov-
ernmental machinery’s inadequacy
consists in the failure to make proper
planning of the details of the develop-
ment schemes, that is, there is no
planning with regard to the develop-
ment schemes. The second reason,
which I feel, is the absence of a
suitable machinery to take up the
planned schemes for speedy imple-
mentation and execution. Lastly, there
is no co-ordinating authority. These are
my own observations. How far the
Finance Minister will agree with
me, I do not know, but I feel that
there is not enough planning. After
all, we are spending enormous
amounts of money on a number of
schemes, and even the Finance Minis-
ter in his own address has made a
frank admisgsion of this lacuna in the
planning organisation. In this res-
pect I did make a certain point while

15 APRIL 1854

Demands for Grants 4848,
speaking in the general discussion on
the Budget, namely that this House
sanctions large amounts of expendi-
ture, particularly, by the States. I
have got here a compiled list of the
Central assistance to the States.

Shares of taxes and duties:

1852-53 - Rs. 68 crores

1853-54 - Rs. 713 crores

1954-55 .. Rs. 72'2 crores
Grants and subventions:

1952-53 Ra. 38 crores

1983-54 Rs. 53 crores

1954-55 Re. 87.2 crores

approx.

Loans :

1952-53 .. Rs. 82 crores

1853-54 . Rs. 131 crores

1954-55 = Rs. 214 crores.

The totals come to Rs. 188 crores, Rs.
256 crores and Rs. 375 crores for
these three years, and if we remove
the share of taxes ang duties which the
States are entitled to according to the
Constitution, the figures are:

for 1952-53 Rs. 118 crores
for 1963-54 Rs. 185 crores
- for 1954-66 Rs. 302 crores.

This is the Central assistance to the
States. We have practically no con-
trol on this expenditure. This is a
very large amount of assistance which
the Central Government is glving to
the States. .1 made a certain reference
in this respect that the House ought
to take notice of it and it should
have some sort of & committee, or
you may call it a commission, which
should look into the expénditure on
behalt of the States. After all, we
cannot now say that this money is
all well spent and spent in time.
Perhaps the money is spent in time
but.may be considered as wasteful
expenditure, and there is, therefore, a
certain amount of responsibility for
the House in this respect. 1 know
the State Government would not
like it and I know also that the Consti-
tution does not provide that the Cen-
tral Government can have any say
with regard to the expenditure on
belunf of the States, but we are tak-
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ing foreign aid from different coun-
tries and there we have accepted a
certain amount of supervision. I do
not see any reason why the State
Governments should not accept a
certain amount of supervision when
large sums of money are given by the
‘Central Government. If there is any
difficulty with the Constitution in this
matter, the House will take note of
it and do the needful. If we have a
commission of the House looking into
the expenditure on behalf of the Btates,
I think there will be some sort of
vigilance on the States.

A debate was raised some time
back with regard to parliamentary
control on State enterprises and there
were a number of speeches. The
general opinion then was that there
should be a certain amount of parlia-
mentary control on State enterprises.
At that time, the hon. Finance Minis-
ter stated that instead of having this
control, if the House would like it,
they should have one or two days’
debate on the different State enter-
prises when the Budget is discussed.
We have not had the opportunity to
discuss specifically the State entef-
prises as was mentioned. I do not
know what the Finance Minister
thinks on the question of parliamen-
tary control on State enterprises, but
before he comes to a decision, we
should have the opportunity of dis-
cussing the State enterprises sepa-
rately for a day or two and make
our own observations.

Dr. Lankg Sundaram (Visakha-
patnam): Where are the balance-
sheets?

Shri Tulsidas: The difficulty here
is that no Member of the House has
the balance-sheet—balance-sheet pre-
pared in a commercial way—to know
what the State enterprises are doing.
When I want to get some report on
any State enterprise, I get a sort of
report on its working, but there is
no definite balance-sheet and profit
and loss account prepared in a com-
mercial way for the State enterprises.
Unless we have these reports of
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balance-sheet and profit and loss ac-
count, it is no use having a discus-
sion. I would, therefore, request the
hon. Finance Minister to make avai-
lable to the House the reports of
the different State enterprises, so that
a debate for a day or two may be
had in the House on State enterprises.
That is with regard to Parliamentary
control and Treasury control.

4 PM,

Now, let me come to specific ques-
tions. The Finance Minister has under
his care a number of industries, and
I would like to refer, firstly, with re-
gard to insurance. There has been a
certain amount of feeling in the coun-
try and amongst the insurance com-
panies that the Act, which is now
in force, has been brought in when
the conditions were different from
what they are today. The Act was
brought in at a time when foreign
companies were doing a very large
business in this country and, there-
fore, a certain amount of rigidity was
introduced in that Act, namely, sec-
tions 40A and 41, which consist main-
ly of giving of commission and rebate.
Recently, a code of conduct, under
this Act, has been framed, whereby
insurance companies have to strictly
adhere to the commissions and rebates
prescribed in the Act. Everyone
knows that a number of malpractices
are going on. I feel that it is
no use keeping an Act by which
& dishonest person carries on his
malpractices while an honest person
has to suffer. A very expensive
machinery has been framed but still
nothing has been done. I feel that
instead of having such rigidity in the
Act, we should have an Act by which
we can have an insurance system
which can give service to the con-
sumers at a cheaper cost: it should be
allowed to be done. After all insu-
rance industry is a private enterprise
and compensation is its very basis. If
an insurance company wants to have
certain things at a lower cost why
should it not be allowed to do it?
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I can understand control to some ex-
tent to ensure solvency of the insu-
rance companies but that control
should be an overall control to see that
they keep themselves solvent so that
moneys which are collected are not
wasted away but there should be
complete freedom otherwise. In this
respect there is a certain Council—
Insurance Council—which functions

and there I had an ooportunity to

put my point of view. I had mentioned
that instead of having this rigid

control, have a sort of overall
control of seeing that insu-
rance companies keep themselves

solvent and that the overall expendi-
ture does not go beyond a certain
percentage while a certain amount of
freedom must be allowed for each
company to have its own way of quot-
ing the insurance premiums or the
commissions which the insurance com-
panies would like to give, thereby at
least not allowing these malpractices
to continue. There should be some
amount of freedom in the working of
+ the insurance industry.

Now I will come to banking. Here,
I made certain observations when the
Banking Amendment Bill was intro-
duced in the House and I did say
that with the passing of the Banking
Companies Act. Reserve Bank has be-
come the custodian of Indian bank-
ing. I feel very strongly that we
require more and more banks in this
country; we require banks to go into
the rural areas; we also wish that
insurance companies should grow in
number so that every one gets the
fatilities of insuring and also of bank-
ing. Here, it I may say so, the
Reserve Bank ought to play a very
important role, a more positive role
instead of only remaining as a sort of
some authority or watch-dog and
nothing else. It does not have a posi-
tive attitude and use its good offices
to see that banking and insurance
flourish in this country.

I was trying to make out one more
point #f you will allow me a little
more time: I will take two or three
more minutes only. Yesterday, we
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had a debate on the Commerce and In-
dustry Ministry. We say that produc-
tion f{s rising in this country as the
figures show; but, there is a strange
phenomenon in that, that in spite of
the increase in production, prices do
not go down. Is this increased price
due to the rigidity of the cost strue-
ture or not? I know sometime back
the hon. Finance Minister hod express-
ed a view that he is trying to see how
the rigidity of the cost structure
could be improved. Is the rigidity of
the cost structure due to the imposi-
tion of taxes or to the labour legis-
lation or to the labour awards? We
shall have to go into this because we
cannot expect the country to have this
price level kept for a long time. After
all war has ended nearly ten years
back and if the price structure does
not come down in spite of the increase
in production, it has to be thought of
how it has to be brought down. I
do not know how the Finance Minis-
ter would like to tackle this problem.
If the price structure has to be
brought down, what are the ways?
How do you propose to bring it down?
I know increased production is the
main way by which the prices have
to be brought down. There may be
other ways also and I would like him
to go into them. I would also like
to know whether there are any other
reasons because of which the prices
are kept at a high level.

8hri Raghubir Sahali (Etah Distt.—
North. East cum Budaun Distt.—East):
I would like to confine my remarks
to the working of the community pro-
jects and the national extension ser-
vice blocks. From the latest report
that has been circulated to us we find
that about 218 community projects
and 199 national extension service
blocks are in operation at the present
moment in the entire country. Be-
tween them they cover a total of 43,350
villages with a population of about
34-52 million,

With regard to the importance of
the community projects I think it is
needless for me to dwell on the sub-
ject. Everybody knows that if we
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make the community projects and the
national extension service blocks a
guccess in the country, a very great
problem would have been solved. But
the point is whether what we have
done so far is something of which we
can legitimately be proud.

In this connection, with your per-
mission, Sir, I will quote a few lines
from tae pamphlet that has been
distributed. It is entitled *“Progress
of the Plan”. This pamphlet was
publisk~d by the Government in
Janua.y 1954 and that is the latest
publication in our possession. It says:

“The third year of the Plan will
end in March 1854. (That means
that we have already entered
into the fourth year of the plan.)
Although useful results have been
secured, the greater part of the
task remains to be accomplished
and ‘the programmes to be carried
out during the next two years are
larger in scope than those under-
taken during the first three
Years. ...

““There is need, therefore, for a sense
of urgency and intense effort on the
part of the administrations of the
Central and State Governments as
well as the people. In each sector
of the Plan those concerned with
implementation have to step up their
activities and so organise them as to
evoke maximum public co-operation
and participation.”

With your permission, Sir, I shall
quote one more passage and a very
small passage at that. With regard
to the rural extension service and
Coirdnmunity-Projem. the same report
sala:

“The programme that was set
before the country was equally
comprebensive: It embraced all
aspects of development in the
Socio-economic life of the rural
India and aimed at increasing pro-
duction, employment, literacy and
other amenities of life. .. A definite
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target date was set for each Pro-
ject to be completed.” and these
are very important remarks which
1 am quoting;

“The programme had to be
launched on a war basis—a war
against poverty and disease for
a fuller and freer life”

I beg to submit that I agree with
every word in the above gquotations.
The point, however, is: have we been
able to create a war psychology in
those areas wiwere the Community Pro-
jects are in operation or have we been
able to create Plan-mindedness In those
areas or in the country? My own
estimate is that we have not been
able to do so. We fully realise that
in this country there are forces,
parties, groups which are throughly
opposed to the Five Year Plan. This
section of the public, an important
section, goes to the length of saying
“gerap off this Five Year Plan”. My
submission is we should beware of
them. And in the light of this atti-
tude we should see that what we have
undertaken today is successfully ac-
complished within the time that is
left at our disposal. We should take
stock of our positive achievements.
From this report we also find that
out of a total of about Rs. 22 crores
approved for three years, only a little
more than Rs. 7 crores were spent on
those items of Community Projects
till September, 1953, that is, a little
less than one-third of the total
amount. About Rs. 15 crores have
been left unspent. And we have still
to take stock of what is being allotted
in the year 1954-55 and 1955-56.

My own view is that it is not the
big projects like Bhakra-Nangal, Hira-
kud and Damodar Valley—though
they are very important in themselves
—that will change the entire situation
of the village side and that will do
away with poverty and produce
contentment throughout the country,
but it is the working in the right
spirit of the Community Projects and
the national extension blocks that will
do the needful.
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The point before us is : how can that
be successfully done, and can that be
done within the small period of two
years that is left at our disposal? In
my humble view it can be done and
the projects can be made a success
only if the officers who are in charge
of these projects are imbued with the
spirit of service and want to make
them a success. I have my grave
- doubts whether many of these officers
who have been placed in charge of
these community projects have got in
them that missionary spirit that is
so very essential. In regard to the
progress of the Plan, the pamphlet
from which I quoted further says:

“It is important to ensure that
this spontaneous public co-opera-
tion does not diminish either be-
cause of faulty official approach
or for lack of a properly organised
scheme of action to be undertaken
by the people. The enthusiasm
now generated will have to be
consolidated so that a firm super-
structure based on people’s willing
support can be laid. The move-
ment should always remain a
people’s movement, vigorous and
" dynamic, with a thoroughly effi-
cient administrative organisation
of supplies and services and credit
reaching every family."”

It all depends upon how the official
makes the approach. The public sup-
port and the public co-operation can
only be obtained if the officials in
charge of these community projects
take up the task in the right spirit.
As I said, 1 have my own doubts, and
1 fear that these officers who have
been placed in charge of these com-
munity projects are not -imbued with
the right spirit. In order to secure
the co-operation of the people, the
ordinary village people in those parti-
cular areas where thesé community
prejects and national extension blocks
have been introduced' we shall have
to create an atmosphere where peo-
ple may feel that they are safe, that
their lives are safe, that their pro-
perty is safe. And unless and until
that sense of security has been creat-
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ed I do not think public co-operation
can be obtained. My submission is
that in many of the commurity Pro-
ject areas where lakhs and lakhs of
money is going to be spent, people
are living under a constant feeling of
insecurity. There is insecurity.

Shri Velayudhan (Quilon cum Mav-
elikkara—Reserved—Sch, Castes): s
there any robbery there?

Shri Raghubir Sahai: There are
depredations of dacoits. People do
not feel safe.

During last January, when the
Shramdan Week was inaugurated in
U.P, I had occasion to roam about the
entire Usawan Community Project
area which lies in my constituency.
For nine days, day in and day out, I
remained in that part of the consti-
tuency, and I could see how the pro-
ject was working. I very regretfully
say before this House that the res-
ponse that I saw there was dis-
appointing, was not as much as I
expected. It was a community pro-
ject area, not the other area which
was not included in the community
project. Therefore I expected that
the response there should have been
more in comparison with the response
at other places. My own view is that
unless and until those officers who
are placed in charge of the community
projects are the requisite type of
officers, these community projects
even after two years of warkins can-
not be made a success.

I would bring my remarks to a close
after mentioning one other matter. In
the districts, the planning committees
are working under the direction of the
District Magistrates, and, as during
the old British days, every district
magistrate was supposed to be an -ex-
pert in everything and so even now
the District Magistrate is supposed to
be a specialist in the Five Year Plan
and in the working of the community
project. I doubt whether any District
Magistrate who has not gone through
the dulky volumes of the Five Year
Plan and has not made a special study
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of the subject can make a community
project a success. I happened to be
present at one of the meetings that
was addressed by a District Magis-
trate. While he was addressing the
village level workers who are suppos-
ed to be in charge of the villages in
the community project, he said, “Well,
this is nothing, that is nothing, you
need not worry about this, you need
not worry about that; only explain
to the village folk how he can con-
vert his one rupee into two rupees”.
1 was dumb-struck at his remark and
began to wonder whether he has got
a magic formula of converting one
rupee into two rupees. Only the other
day our learned Finance Minister told
us, and we also noticed the same in
the Five Year Plan, that the national
incdbme of the country would be
doubled within a space of twenty-five
years. But here is a District Magis-
trate who says that he knows the
magic formula of converting one
rupee into two rupees! If such officers
were kept in charge of community
projects, I have very grave doubts if
they can be a success.

Shri Vallatharas: Sir, my cut mo-
tions relate to refusal of supplies in
connection with the non-utilisation of
the budgetary provisions of funds by
the Ministries resulting in the arrears
of work of the Five Year Plan. Now,
we have got a large volume of criti-
cism from all the economic experts
as well as from the public-minded
men in this country, and so, we will
have a general picture that will be
useful and purposeful for several rea-
sons. I do not intend to enter into
those details of technicalities, nor, do
I intend to explain by some reading
of economic books. I will straight-
away go to the point.

A situation has been developed very
seriously during the last few months
and it has reached a climax now. It
is a regular fight between the Finance
Ministry cum budgeting agencies and
the rest of the Government. Which
is going to yield for the betterment
of this country is the only question?
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I will place before the House the
relevant facts in this connection., 1
agree I was a bit emotional when our
Finance Minister was to offer his
resignation. (interruption). His prede-
cessor Mr. Matthai suffered a some-
what similar fate. Previously an-
other Finance Minister had suffered
a somewhat similar fate. After in-
dependence, there is something wrong
in the mutual understanding between
persons in charge of the Finance
Ministry and budgeting policies, and
the Government as situated present.

The considered verdict of the
present-day economists and public
opinion on the working of the Plan,
the activities of the Government, and
the Budget is very deflnite and clear.
The budgetary allotment in the Plan
has been spent to a small extent of
40 per cent. and consequently the
balance of projects will hardly be
done. The Government have proved
to be hopelessly unequal to the task
entrusted to them wunder the Plan.
The budgeting has been reduced to a
status of mere “accountant’s record
which is already contained in the
Plan,” and obliged to lose its origi-
nality and initiative to guide and
control the administration including
the Plan. A clash of human tempera-
ments among the human agencies in-
volved in these three sections was
visible some time back and has re-
cently reached a climax wherein the
Finance Minister offered to resign. It
would not be surprising, even if it
happens as a necessity, if a second
offer to resign follows. This is the
position I want to submit to the House.

There are the professional popular
politicians who want to retain power
by telling the people for election
purposes that they have done this or
that. They do not want to be strictly
controlled by rules and regulations.
As .against those, there are the other
official-minded politicians nominated
or elected, whose business inclinations
attsch a fanatic ' adherence to the
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rules and procedure. We need a pro-
per understanding and consolidation
of these varying temperaments in the
administration of the country.

The Plan is a pre-conceived entity
by the will of many or few; it was
envisaged under the Constitution and
under the general will; and the Gov-
ernment attaches great Iimportance
to it. They want to invest greater
and greater amounts on it. They
want to tell the nation that it is the
sheet-anchor of the future welfare
state. If the Plan succeeds, there is
some good growing out of it. If the
Plan fails, there is a collapse of the
entire society and the nation. This
factor has to be borne in mind.

I am not a man opposed to the
Plan, but I want to speak plainly,
tnat when you want to criticise you
must criticise without reservation.

When the Plan was taken up, the
Government wanted to get experience
by the Plan, and later to harness the
Budget. The process of the Govern-
ment now is that they must lead the
budgeting cum financial agencies as
a captive in procession. The Budget
ag it is, during the last two or three
years has lost its initiative and origi-
nality in executing its own policies
and influencing the Government. The
Plan requires a programme to be ful-
filled, and the Finance Ministry or
the budgeting agencies have to adjust
the accounts, the manipulations and
calculations to suit it. This is the
position now.

What has transpired in these three
years is a deplorable experience.
Some say that it is because the Gov-
ernment personnel are not honest,
but are corrupt, inefficient, unjust and
unpatriotic. Another section views
that because of the financial proce-
dure, at certain times the financial
sanctions were withheld for expendi-
tures and thereby the managing
agents or local authorities were handi-
capped in spending the money. Im-
pediment to spending is one thing
which the Government are putting
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forward, but what can be said about
the opinion that has been spread
about them in public? On the other
hand, the Finance cum budgeting
agencies have got a greater task. They
nave now no means to assist the
national asset, the national strength
and the prospects of the nation. The
reduced position is this: there is no
scope for increased taxation; there is
no scope for a windfall in the revenue
and the expectations from foreign aid
are somewhat very low. The Plan
which was conditioned on the basis
that foreign aid would be available
has now definitely taken a different
turn and begun to expect the internal
resources to support it. It needs
serious reconditioning.

The Plan itself is utterly  defective
in one aspect, that in its initial stages
it had no idea as to how to find the
finance required before executing it.
After three years spending, what is
it that has been accomplished? It
started with a deficit of 280 crores of
rupees, to face a deficit of about 900
crores of rupees in three years—yet,
the Planning Commission wants that
all amount must be spent. How can
it be spent? The Finance Minister
or the Commerce and Industry Minis-
ter must find the money; otherwise
the Food Minister will come and say
that he has sought for some sanction
and that he is finding difficulty in carry-
ing on his work. In these ways there
are some repercussions going on among
the various Ministries. That is why I
said that the human temperaments
among the various Ministries have
descended to such a level that there
is a sort of coarse wrestling for domi-
nation over the financial control.

I have had an opportunity to go to
Damodar Valley and other places in
connection with the visit of the Pub-
lic Accounts Committee, [ saw there
very interesting things. Some things
are very good and some others are
totally bad. In one place in Damodar
Valley the estimate was for Rs.
7 crores for a certain Barrage. Out of
that a sum of Rs. 2} crores was spent
to build up about 300 houses with
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electricity, roads etc., to house about
one engineer, two assistant engineers,
15 chuaprasis and about 20 clerks.
Except' a few houses, the rest of the
houses were kept locked. Why these Rs.
2} crores were spent? What was the
sanction for the management to take
that 24 crores and spend it on an un-
authorised item? It is8 a sheer un-
authorised waste, I would have been
very happy if the Government had
traced out the officer responsible for
it and dealt with him. I see that the
present Government is too cowardly
to deal with officers. I can quote ins-
tances after instances where there has
been lack of disciplinary action, even
though the Public Accounts Committee
and the Estimates Committee have
pointed out this defect. In another
place I saw—Tilaya Dam, a big Dam
—the money spent on construction of
residences of officers should be within
Rs. 1 lakh. They are all temporary
structures. See the difference bet-
ween the attitude of these two diffe-
rent officers!

4-45 P

So, the fact is that in some places
abuses have taken place irrespective of
the fact that Financial Advisers were
there. ° The Financial Advisers did
not give sanction many an expendi-
ture. But for these restrictions, my
humble view is that in many places
even these remnants of dilapidated
walls, dams, etc,, cannot be seen. On
principal I wish decentralisation of
power. I would say that the people
in the locality should be endowed with
greater power to spend. But, I find
a goodly apple rotten at the heart, a
goodly Government with rotten
personnel distributed throughout the
country, who are acting as a menace
to the future welfare of this country.

Unless the’ Government adopts 2
strict policy, by which a reformation
or improvement of the demoralised
personnel is effected, there is abso-
lutely no use of attempting to copy the
procedure in the UK. which can serve
the purpose of some present excuse; but
po substantial purpose can be served.
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I am referring to the one-man com-
mittee appointed by the Government,
the Chanda Committee. He recom-
mends that the Financial Advisers
should be subject to the control of the
departmental people and not to the
control of the Finance Ministry. Do
it. I have mno objection. But, what
is the existing criterion here and what
is the basis there ? To simply imitate
or copy an institution which may have
an excuse for the present is not at all
the proper one. Thirty years’ ex-
perience has shown how the procedure
of the U. K. has been built up. Super-
ior morality, superior discipline and
sense of national interest which have
been the chief aim of that personnel,
have been the reason for the success-
ful working there. Here, we have got
the contrary experience of these
three or four years. It is the person-
nel that has been the handicap. in
carrying out the projects of the Plan
during the last three years to any ap-
preciable extent and there has been
waste and extravagance. They are
not amenable for making any economy
in the expenditure as well as in the
waste and yet they are to be en-
trusted for a: further period of two or
three years with the execution of the
same work. Public opinion has grown
very strong that the Plan targets
cannot be achieved with the personnel
that can be commanded at present.
We are not going to create a new hum-
anity here. = With the present staf!
we will have to continue. It is only
with the intention to appraise the Gov-
ernment of the defect in the quality
of the men that we have, that I want-
ed to say all this. It is not money
alone that makes everything. It 1is
the honesty of the officer, it is the
brain and intellect combined with ex-
perience and sincerity that should
make up all the defects and arrears in
the Plan. If the Plan succeeds, well
and good; if it fails, it will he a cala-
mity.

According to the growing trends, I
wish that a Joint Committee of the
Public Accounts Committee and the
Estimates Committee should sit at the
earliest possible moment and Jlook
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Even though Neemuch is surrounded
on all sides by Rajasthan, I do not
know why only Chopras, Puris, Suris
and Bedis are employed there. What
happens to the local people? Not
one of them is employed. People
are sent from the employment ex-
change, sponsored by the employment
exchange at Delhi for being employed
at Neemuch or Ratlam or KXotah.
Why is this state of affairs obtain-
ing? I want to draw your attention
to one thing. Very recently, a cer-
tain reduction in the staff has been
ordered. The people have been in
service for the last four years. There
also, retrenchment was ordered. not
of those persons who were recruited
and brought there to Neemuch and Ra-
jasthan from the U.P. and the Pun-
jab. They have been left untouch-
ed. The local persons who were
employed there have all been given
notice to be retrenched. What wrong
have they done that the Government
should take this attitude and retrench
these poor people? Why 1is this
going on?

If you look at the position of opium
cultivation in Madhya Bharat and
Rajasthan, you will find that opium
cultivation in the U.P. has gone
down and the wvalue in Madhya
Bharat come to Rs. 66 lakhs, and in
Rajasthan amounts to Rs. 40 lakhs
and thus about Rs. 108 lakhs have
got to be disbursed through the Nee-
much District Opium office. It is
there that this retrenchment is being
carried out. I cannot see the pro-
priety of such retrenchment being
carried out at this stage when the
whole country is clamouring for
better employment, more employment
of various government officers in all
categories. Now let us look at the
employment exchanges.

We have this difficulty about the
employment exchanges. When some-
body has put in an application and
he gets employment, he cannot get
another employment through these
employment exchanges, although the
employment which he may have got
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through the employment exchange
may not at all be suitable to him. It
may be only a case of merely saving
himself from starvation that the
young man may have accepted the
job. But, a stamp is put on his
case and he will have to say dis-
honestly that he is no longer employed
anywhere if he wants to go to an-
other job. Some method should be
adopted by which recruitment, al-
though it may be through the em-
ployment exchanges. should be
open to all and sundry. Proper ad-
vertisements should be made. In
this respect, the Finance Minister is
the greatest sinner.

5 P.M.

Shri T. N. SBingh (Banaras Distt.—
East): Sinner in opium?

Bhri U. M. Trivedi: Neither for
opium nor for anything, but for not
allowing proper employment facilities
to these young men who are desi-
rous of securing employment,

The opium factory at Neemucl
has been in existence for a long
number of years, and yet, you will

be surprised_to find. that all those
who are employed in that factory are
temporary hands. Even people who
have put fifteen to twenty years of
gervice are still temporary. I do not
know of any other case, in any part
of India, where the Central Govern-
ment servants with such long years
of service are treated as temporary in
this manner. This state of affairs
must be remedied very soon.

This is the third budget which I
have had the occasion to read in
this House. When I read the volum-
es that were supplled to us. it ap-
peared to me that our very efficient
Finance Minister never cares to look
into these volumes. Probably these
volumes are prepared by somebody,
and they are meant to be digested by
the Members of Parliament who may
be industrious enough to look into them,
but who find that the things they want
to learn from them are certainly mis-
sing.
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into the matter. It should not be left
to the hands of any other person. This
Committee should be entitled to re-
ceive all evidence which it thinks fit,
and on that basis, it must give its ver-
diet as to how things should be re-
formed. There is a resolution for the
17th in the name of Shri S. N. Das.
It will be an eye-opener in respect of
several factors and I think that would
serve best my expectations. But,
meanwhile, the process of abridging
the budgeting powers, with a view to
restrict their freedom, with a view to
restrict their initiative, with a view to
restrict the scope of their action, I
think, does not conduce to the proper
administration of this country.

A factor that I would urge is a gene-
eal grievance expressed by the Gov-
vrnment servants, As a result of the
fmplementation of the Gadgil Commit-
tee's report and the absorption of the
dearness allowance in pay, the Central
Government employees drawing pay
inn the range of Rs. 75 to Rs. 100. serv-
ing in the C class stations lose emolu-
ments by way of house-rent allow-
ance. An immediate drop in emolu-
ments 1s protected by the granting of
personal pay. But, the employees
will continue to suffer a reduction In
their emoluments that are legitim-
ately due till 1961. Government must
remove this anomaly and reduce the
injustice by raising the pay limit for
the drawal of ‘house-rent allowance
from Rs. 100 to Rs. 150 in the C class
stations.

The position of the country is not
20 bad as some people had depicted.
I have seen some frantic statements
by the Members in  the previous
speeches. An hon. Member said that
this nation has to be reduced to beggary
by the process that is going on now.
Another hon. Member, who is now in
the Cablnet. on the treasury Benches,
sald that this Government iz befooling
the people in this House by throwing
dust In thelr eyes by a show of an ad-
ministration like this. I am not at
all innuenced by these things. Taking
a calm view of things, the Budget, in
principle is sound. The Finance
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Minister is now handicapped by seve-
ral forces. The Government is chiefly
responsible for all the mistakes that
have taken plage by reason of the
defects of the personnel. There is
money in the country which can come
tfo our rescue at any moment. The
National Plan Loan floated by the
Prime Minister jis a bold step in
the eyes of the world to show that
we can stand on our own legs. It
is not as if a dark picture has to
be painted. The National Income
Committee's report is highly en-
couraging. I can say that even if
it comes to a question of contributing
the entire amount of Rs, 900 crores by
the 40 crores of people, it can be done.
provided a sage like Gandhi comes
and says, you pay the money, not by
an executive officer coming and say-
ing, I want to have the Plan carried
out and you must pay through taxa-
tlon or otherwise.

Shri U. M, Trivedi: The subjects
dealt with by the Finance Ministry
are many and naturally one cannot
traverse over all the subjects with
which he has to deal. I will therefore
concentrate what I have to say on
the working of the Opium Depart-
ment of the Government of India.

Opium is a great dollur earner for
us and it brings us a good deal of
money. But, I find that its adminis-
tration is most neglected. Somehow
or other, when you look at the list
of the officers who are concerned
with the administration of opium,
from top to bottom, you go on finding
Mathurs. The Commissioner is a
Mathur, the Collector is a Mathur,
the Second Collector is a Mathur, the
Deputy Collector is a Mathur, the
district officer is a Mathur; everybody
i{s a Mathur. I do not grudge Mathurs
being appointed. Byt. I cannot find
any reason why this kind of monopoly
is created. '

The Government should look into
this matter and see how others are
left out.

There 'are two opium factories of
the Government of India one at Gha-
wipore and the other at Neemuch.
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I would like to draw the attention
of the hon. Finance Minister, particu-
larly to page 466 of Volume I of the
Demands for Grants. Under Major
Head ‘6", he will find that the budget
estimates for 1953-54, under the
head ‘Pay of Officers’ have been
given for the Narcotic Commissioner,
the Chief Acccunts Officer, the Ins-
pecting Officer etc. But no figures
have been given for the revised es-
timates for 1853-54, or the budget
estimates for 1954-55. What is this
bogus thing, this humbug, that we are
being supplied with? Has the post
of the Narcotic Commissioner been
abolished? No. I know that that
post exists, and the officer is carry-
ing on. I know that the Chief
Accounts Officer is there, I know that
the Inspecting Officer is there, I know
that their establishment is there, and
I know that the clerks are there.
Yet this is what we are being sup-
plied with. This sortt of thing is
there not only in this particular Min-
istry, but I find it all over. It is
not the mistake of the Finance Min-
istry alone, but certainly, the Finan-
ce Ministry is responsible for this
publication, and since it is the Finan-
ce Minister that presents the budget,
it is up to him and his departmental
officers to look into this matter. We
are really handicapped by the ab-
sence of such particulars. The Mem-
bers of Parliament, who are in a
sense the directors of this whole big
concern, are being presented with
this kind of a report, and they are
asked to study it. Actually, this ‘e
meant not only for the directors, but
for everyone in the country, who is
a shareholder in this concern: every
Indian citizen worth his salt is bound
to know how his business is managed.
And yet we find that even we, the
Members of Parliament, are kept in
the dark about it. I hope that this
will not recur in future.

The next point to whichkh 1 would
like to draw the attention of the hon.
Minister is in regard to the national
savings scheme. It is a big bogus
thing, and it must go. What is this
national savings scheme, except that
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some fashionable ladies and some
fashionable gentlemen go about in-
fluencing some of their friends, or
that some officers’ wives go about in-
fluencing certaln other people, and
through them influence some other
persons, and thereby get some money?
Actually, the work is done by the
clerks of the Postal Department. Why
should not this extra remuneration
be paid to the postal clerks, so as to
make them well-contented? Why
should they be deprived of their legi-
timate earnings? If the national
savings scheme is to be fostered in
this manner, I for one would say,
stop it. You can increase the rate of
interest very easily in the postal
savings bank deposits. If you can do
this, you will ind that the savings
will go up like anything, and this
will be in addition to the other
savings schemes which are in force.
When you are giving a cumulative
rate of interest of 3} per cent. and
higher on the other loans that you
have floated, why do you keep the
rate of interest in the postal savings
bank account only at two per cent,
and even reduce it, if more than
Rs. 10,000 are deposited, as if you
want to penalise a man, because he
has saved some money? Surely, this
sort of thing ought to stop.

Next, I would like to refer to a
point, to which my hon. friend Shri
Vallatharas has already made a re-
ference. The Gadgil Committee re-
commended that fifty per cent. of
the dearness allowance should be
treated as dearness pay. This has re-
sulted in some hardships to people
whose pay ranges between Rs. 75
and Rs. 100. Some of them were en-
titled to get some house-rent allow-
ances, if they were placed at C class
stations. But now, if a person is
drawing a pay of Rs. 75, and  his
dearness allowance is Rs, 50, if fifty
per cent. of the dearness allowance
is merged with the pay, his pay be-
comes Rs. 100. and the result is that
the employee is not entitled to get
any house-rent allowance. This is
working a lot of hardship in the case
of persons who have reached thir
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state in regard to their pay. I think
this is a matter which needs to be
lacked into.

I had a good deal to say, but
as the time is short I shall limit my
onbservations to one or twoe more
points only. Under the head, where
granté have been made to the States,
under Article 275 (1) of the Consti-
tution, I am surprised to find that no
grant has been_mentioned for Rajas-
than. Not a single pie has been
given to Rajasthan, under this head.
Why should Rajasthan alone be sing-
led out for this purpose? There is
a large number of people belonging to
the Scheduled Tribes, living in Rajas-
than. Even for them, you have not
provided any grants. not to speak of
the grant under the subsiantial pro-
vision in Article 275 (1) of the
Constitution. This is really a very
surprising thing, so far as this
Budget is concerned, that there is no
grant to Rajasthan; at least, these
Volumes do not show anything.

A suggestion has been made in the
most euphemistic way that we are
collecting the debt which Burma
owes us. Why provide for this, un-
necessarily suggest’hs that we are
going to get £13 per ton returned to
us, in regard to the rice imports that
we are getting from Burma, and that
this amount will be credited to her
debt account? Why have this euphe-
mism unnecessarily when actually
the prices of rice are low in Burma
why not utilize the opportunity of
being charitable and thereby bring
some pressure on Burma. We have
lost so much in Burma. Those of
us who have lived in Burma for a
long number of years know well how
much we have suffered. Nine-tenths
of the total assets of Burma were
ours. Nearly fourteen lakhs of Indlans
were living there, but most of them
have been driven out now, and there
. are hardly 1-8 lakhs of persons still
living there, Even they are not al-
lowed to send money to India. The
money which we used to earn &8s a
result of our hard labour was not
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allowed to be brought to India. on
the ground that we were exploiters,
and this suggestion was made at the
instance of the Britishers, who want-

ed us to be driven out of Burma.
And yet, we are humble enough at
this stage to be helpful to Burma.

By all means. be helpful to Burma,
I do not object to that, but why
help them in this euphemistic way?
If you want to make a gift to Burma,
do it by all means, so that we can put
the obligation on Burma, and tell her,
here we are, we have made you a free
gift of the moneys which you owe us,
at least allow our Indian citizens who
are living there to send the moneys
which they have legitimately earned, to
their families here for maintenance
purposes. The fact that they are not
allowed to send money to their fami-
lies here is creating a lot of hard-
ship. 1 hope Government will look
inio the matter.

Shri Shobha Ram (Alwar): While
discussing the Demands for Grants
relating to the Finance Ministry, I
would like to confine myself to cer-
tain financial problems which the
Part B States are facing today. The
most important among them is the
abolition of the inter-State transit
duties. Four or five years back,
under the Federal Financial Intergra-
tlon Agreement, it was clearly point-
ed out there that by the end of March
1085, all the Inter-State duties would
be totally abolished, and that within
this period of five years, these duties
would be replaced by the sales tax, and
that too, gradually.

From this point of view, I would
like to state the financial problem ot
the State of Rajasthan. I cannot say
about the progress made In this con-
nection in other Part B States, but
I know of the State of Rajasthan
which has not made any progress in
regard to the Imposition of sales-tax.
Only recently—ten days back when a
qguestion was put on the floor of the
House to the Minister of States, the
Minister was pleased to state that
after the end of this year the total
financial position of the Part B States
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would be reviewed and it would be
seen whether there was any neces-
sity of extending the time-limit be-
yond 1855, I would like to submit
that the articles which come under the
scope of the inter-State transit duties
can very well be classified into two
groups: one group mighti consist of
those items on which sales-tax is
going to be imposed and the other
group might consist of other articles
on which no sales-tax is to be Im-
posed, neither at present nor in the
future, Therefore, this problen
should be viewed from this point of
view.

Now, under the Constitution of
India, the people of Part B States
nave been given an assurance that
just like the people of Part A States
they will also enjoy the benefit of
trade in regard to expert and import
Irom one State to another. That is
why a clause has been inserted under
the Federal Financial Integration
Agreement to achieve this objective.
As far as I gather from the annual
report of the State of Rajasthan,
Inly fFecently the Sales Tax Bill has
peen introduced in the Assembly
there and it will be referred to a
Select Committee later on. I cannot
say whether by the end of the year
too it would be possible to assess
the income which the State of Rajas-
than might get from the imposition
of this sales-tax. But anyhow, more
than once the State Government of
Rajasthan have Impressed on the
Government of India that even if
they impose sales-tax. they will not
be able to gain more than Rs. 1 crore.
At the time of the integration of so
many former States in Rajasthan,
the income from the customs duty was
about Rs. 4 crores, and even if you
take into account Rs. 1 crore which
might come from the imposition of
the sales-tax. still there is a gap of
Rs. 3 crores. How is this gap to be
Alled un? It will be of no use to
say that because the Rajasthan Gavern-
ment has not taken measures to im-
pose the sales-tax the inter-State
transit duties cannot be abolished. In
any case the question of Rs. 3 crores
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has to be faced, and I do not know
whether after a year or so the Ra-
jasthan Government would like t¢
extend the limit of the inter-State
transit duty. I am of the opinion
that the time-limit should be very
gtrictly adhered to and it should not
gt beyond the 31st March 1855,
because at one stage or the other,
whether this year or after five years
or after ten wyears, the question of
Rs. 3 crores is there. I can Just
admit one thing that in respect of
those items which are not covered
by the sales-tax there Is no ques-
tion of extending the time-limit so
far as the question of the inter-State
transit duties Is concerned, because
even if the sales-tax is imposed two
years later, then there shall be &
loss of Rs. 3 crores. Therefore, this
question should be taken into ac-
count by the Finance Ministry and
the Government of India should see
that by the end of 31st March, espe-
cially those items on which no sales-
tax is going to be levied, should be
freed from the inter-State transit
duties.

Now, the most important point
which I would like to submit is about
the financial structure of the State of
Rajasthan. The Indian States Finan-
cial Inquiry Committee was appoint-
ed in 1949 and it gave its report,
then there was the Finance Coms-
mission which submitted its report
and only recently the Part B States
Special Assistance Inguiry Com-
mittee headed by Kaka Sahib Gadgil
also submitted its report. All these
reportg have taken into consideration
the need for seeing that the Part B
States come on the same level as the
Part A States. Now, the question is
this that at the time of the integre-
tion of the former Stiates of Rajas-
than, three or four points were not
taken into account. It §s true that
certain revenue and expenditure of
the Part B States have been taken
over as a result of the financial intes
gration agreement by the Centre.
But so far as the State of Rajasthan
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was concerned, by taking over cer-
tain revenue and expenditure of the
Rajasthan Government, it only gained
Rs. 30 or Rs. 40 lakhs annually. But
still as a result of the financial inte-
gration, there is a budgetary gap of
Rs. 5 to Rs. 6 crores. and in the face
of Rs. 30 lahks or Rs. 40 lakhs one
canno{ ignore the budgetary gap of
Rs. 5 crores, which neither the Indian
States Financial Inquiry Committee,
nor the Federal Financial Integration
Agreement, nor the Finance Commis-
sion nor the special Assistance Inquiry
Committee took into account. We
were thinking that the Special As-
sistance Inguiry Committee would
take this factor into consideration,
but there was a term of reference
which ran as follows:

“It shall not be open to the
Committee to consider or recom-
mend any modification in the
agreements entered into with
those States as & result of the
federal financial integration
agreement.”

That Committee was precluded and
forbidden from taking this factor
into account. I would like to sub-
mit that there are three major items
which should be taken into account
by the Government of India just now,
because unless they are taken into
account the financial position of the
State of Rajasthan cannot flourish.
At the time of integration the State
Government, had a deficit of 85 lakhs
in the State sphere. The other factor
which must be taken into considera-
tion is the effect of the unification of
pay scales of the services, Even if
we take into account the present
effect of the unification of pay scales
of the Government services in Rajas-
than, it is Rs. 80 lakhs. Now, within
a vear or two we shall have to see
that the pay and scales of the ser-
vices also come on the same level as
the differenti services of Part A States
Rs. 60 lakhs would also have to be
orovided for that purpose.
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Now. the most important point is
that after a year or so, Rs. 3 crores
will also be lost to the State Gov-
ernment when the inter-State transit
duties will be abolished under the
Federal Financial Integration Agree-
ment. Now, if all these things are
taken into account, it is certain
that the Government of Rajasthan
have lost Rs. 5 crores to Rs. 8 crore:.
This is with regard to the financial
structure of the State of Rajasthan.

I would like to say one word about
famine. While dealing with the ques-
tion of famine, the Finance Com-
mission ignored the acuteness of 'Mhe
famine in so many former States, by
saying that it was very difficult to
anticipate the actual loss which might
occur on account of famine. But I
would once again emphasise that the
famine is a permanent feature of the
State of Rajasthan. I have come
across 50 many problems in the diffe-
rent former States, 1 can quote so
many instances. Not only in Jaisal-
mer but in so many former States,
for drinking-water people have to go
a distance of 14 miles. Now, under
the Directive Principles of State
Policy under the Constitution of India,
everybody has been given the right
to work and everybody must feel
secure as to the livelihood for his
family, But what is the position of
even drinking-water supply? There
are lakhs of persons who are suffer-
ing from the want of drinking-water.
People in thousands have to migrate
from Jodhpur to other Part B states
and to V.P. not exactly on account of
the failure of crops but on account of
the want of drinking-water. There
are two tehsils in which the diffi-
culty was acutely felt in Jodhpur. I
know that drinking-water in these
tehsils is totally lacking as the water
in the wells is polsonous, The peo-
ple cannot therefore use it. Not to
speak of person, even if animals
take that water, they die. The ani-
mals would die if they drink it.
What the people do there is to col-
lect the water at the time of the
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rainy season. If the rains fail, the
problem of water is accentuated. I
therefore submit that a survey should
be made of certain parts of Rajas-
than where this problem of drinking
water persists. Sufficient provision
should be made available for this
survey in connection with this pro-
blem of drinking-water.

I shall now say a few words about
tobacco duty. Only recently, three
or four months ago, arrears were
outstanding in regard to the tobacco
duty. The Deputy Minister of Finan-
ce visited certain districts in Rajas-
than and he made certain announce-
ments jn regard to the outstanding
arrears and also in regard to certain
exemptions to the producers. I am
rather surprised to note that even
after three or four months, no formal
orders have been issued by the De-
puty Minister of Finance in regard
to the remission which was announced
by him. I would like to suggest an
important course of action in this con-
nection. For the last two or three
years. I have been rather closely con-
nected with the problem of tobacco
which is prevalent in certain districts
in Rajasthan and I have also met from
time to time the officers concerned.
and I have come to know that the exist-
ing law and the exinting rules under the
Central Excise Manual are not rather
fullyy applied. Contrary to those rules,
there are certain practices going on for
the past ten years or so. To me it ap-
pears that these practices are quite in
contradiction with the existing rules.
I need not go into the details of the
rules which are contravened, but I
would like to suggest one important
point to the Ministry of Finance.
In certain districts in Rajasthan, 30
seers of tobacco have been exempted
in the case of an individual cultiva-
tor. Now, it is very difficult for the
officers to go from fleld to field and
to make a survey and to weigh the
actual product when it is cured. That
is a genuine difficulty which the
officers of the Excise Department
have also put before us, and we can
just agree with them. What I sug-
gest is that there should be a mini-
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mum holding and a maximum hold-
ing. A minimum holding should be
prescribed for those persons whe
want to  cultivate tobacco for
commercial purposes. Now, it might
be two acres for a cultivator,
but the extent might vary from area
to area. But for persons who only
produce tobacco for their own per-
sonal consumption, there should be
a maximum holding and that maxi-
mum holding should be determined
in relation to the exemption limit
givéen by the Government of India.
We can just prescribe that no culti-
vator should be permitted to culti-
vate the tobacco on more than one
bisva of land. That area comes
practically to the exemption limit,
because, the exemption limit comes to
30 seers. As. 25 seers are produced
out of one bisva. we can prescribe
that one bisva or one and half
bisve should be the maximum hold-
ing for a person who wants to cul-
tivate tobaccn for his personal use.
if such a condleion is introduced into
the rules, the Governnrent will be saved
from the great trouble which the officers
have to face from time to time, and
also the disappointment of the people
who are suffering as a result of cer-
tain anomalous rules can be removed.
The fixatlon of a limit, as I have
suggested, will lead to certain good
results not only to the satisfaction of
the officer but to the satisfaction of
the tobacco growers also. It will also
be an economical feature in the ad-
ministration of the excise duties. With
these words. I finish.
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Shri T. N. Singh: Mr. Chairman,
Sir, I thank you for permitting me to
intervene in this debate. I think that
the Finance Ministry is rather the
most important Ministry of any Gov-
ernment. It has not only to be vigi-
lant in the matter of expenditure con--
trol, it has also to have a very wide
outlook and a generous view of things
and, at the same time, to be strict.
As the Finance Minister once very
aptly quoted, in regard to inflation,
he has to be a horseman, who,
while allowing the horse to have a free
run, always keeps full control over
its reins. Similarly, the Finance
Ministry has to be administered.

I have been listening to the various
speeches, and, since I have been some-
how associated too much with audit
and accounts, I will begin with that
very phase. It has been stressed by
one hon. Member that audit and ac-
counts administration should be
separated. I think, there can be no
two opinions about it. Accounts, after
all, are naturally a function of the
administration of the Government and
they should be entirely responsible
for it. When the Auditor-General or
his subordinates are also responsible
for accounts. it creates a certain kind
of responsibility for him, which he
should not properly hold., I think the
Public Accounts Committee has, time
and again, emphasised this thing.
There are certain obvious difficulties,
administrative or otherwise. Due to
certain traditional circumstances it has
been made difficult so far. But, I
think, it is a long overdue reform and
everything should be done to expedite
the separation of audit and accounts.
I am one of those who believe very
strongly in a democratic set-up and the
control of Parliament over the finances
of the nation. I ,do not yield to any-
one in this matter, and I think Parlia-
ment is the sovereign and supreme
body in this matter, and especially,
the House of the People has full con-
trol and it has the right to direct
every administrative organisation to
manage its expenditure accordingly.
I would like to draw the attention of
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the Finance Minister to the one new
duty that has devolved on him as
a result of the changed position of
the Constitution. Formerly, we were
content with having demands or sup-
plementary demands. The House pass-
ed them and there the matter ended,
and whatever was to be said was to
be said only at the time of the next
budget. If anyone wanted to draw
attention to the extravagance in ex-
penditure or any other thing, he did
not have the opportunity to raisge it
till then. But today, if any excess
money is drawn over and above the
amount granted by Parliament, that
excess expenditure must again receive
the sanction of the House. The Public
Accounts Committee, through which
all these things have normally to pass,
has already completed the accounts of
1950-51 and probably 1851-52. It may
be that here and there certain Depart-
ments may not have been completed,
but even then, it is not obligatory on
the Public Accounts Committee to go
into the accounts of every Department
every year. We try to cover up as
many Departments as possible and
then go to the mnext year. As a

matter of fact, in the Public
Accounts Committee we are
today dealing with the accounts

of 1952-53 even. Out of the accounts
go far examined and completed, if
there are excesses in expenditure, they
must be brought before the House
under the new Constitution. I would
therefore, draw the attention of the
Finance Minister to this aspect of the
problem and urge him to regularise
the position as soon as possible. It
is not a mere formality as it some-
times develops into. The very fact
that excess expenditure has to be
sanctioned by the House means that
the House is vigilant and wants to
exercise control over every item of
expenditure. In future, at least some
of us in the House are going to take
a very serious view where an ap-
preciable excess of expenditure occurs,
because that shows the fault in esti-
mating, or alternatively, some extra-
vagance at the expenditure end. These
two factors can contribute to excess
expenditure, and T wish I could give
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a very good certificate to the Budget
Section of the Finance Ministry in
regard to estimates, but I am afraid
1 cannot say that. I feel that, after
the war, the standard of budgeting and
estimating is not what it should be.
There is much scope for improvement
not only in the matter of estimating
but also profiting by experience in
the past. What is our experience now?
We have been witnessing year after
year that the amounts that have been
sanctioned by the House were not
spent, for which there were several
reasons. I am not going to quarrel
with them—legitimate reasons there
may have been—but there have been
very large savings in almost every
Ministry. With all these years of
experience, we know what the actual
reasons are and we know also what
the probable savings will be. It is
all right for the House to give Gov-
ernment the authority to spend the
money., If there Iz any excess of
expenditure, Government can come
and explain whether it is due to extra-
vagance in expenditure or any other
reason. The administrative Ministry
knows that it has so much money at
its disposal and it also knows that
it cannot spend the entire amount
and, therefore, it is freer in the
method of expenditure. That is
defect No. 1.

The next thing that occurs is this.
When you have provided for a large
amount of expendilure and you find
that there is going to be a deficit,
that is, the revenue falling short of
expenditure, then either you will tax
or provide for an outlook of a heavier
deficit financing for what actually is
not the position. This has got to be
avoided. Because I am a bit conser-
vative in financial matters, I would
very strongly urge that this position
should be remedied as early as pos-
sible,

Incidentally, because of the excess
over the actual expenditure that has
occurred in the past, we have been
levying certain duties and taxes and
searching new avenues for revenue. I
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want to know whether that is justi-
fled. All money that comes in is
welcome. We are going on a long-
term planning programme, which
looks nice, but what is the result?
We haves.complained of capital for-
mation, capital being shy here, and
my firm faith is that the only capital
that is not shy in this country is the
capital that is formed through the
aid of our middle-classes. It is they
who have been the backbone of
cap..al formation. For the purposes

of capital formation we have tried to’

give all kinds of baits and favours to
the richer classes, the mill-owners and
millionaires, but what has been the
result? I feel sometimes very depres-
sed because when tax concessions have
been given and all kinds of accommo-
dation have been given—in the past
when Dr. Matthai was Finance Minis-
ter and subsequently during the pre-
sent  Finance Minister’'s time—the
result has been very disapppinting. I
think the Finance Minister will at
least agree with me that the capital
has been as shy asever pefore and all
kinds of inducement have not brought
the desired result. I am very strong-
ly of the view that we should en-
courage that class, which is the back-
bone not only in administrative and
other matters, but also in regard to
capital formation. Today the small
savings are much more than the sav-
ings made by Government through
other means. The national savings
scheme has brought in more money
than any kind of national loan that
Government has floated so far. It is
these people—the middle-class—who
require encouragement, and from that
point of view, I would like the Finance
Minister to seriously consider this
suggestion of mine, When he framed
the Budget, we actually saw how the
burden was falling both on taxation
and the methods of tax collection and
we have tried to do certain things for
those persons who were expected to
help in capital formation. What has
been the position of the middle-class
people? The gap between their in-
come and expenditure has been daily
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narrowing and today in several cases,
it is minus. What can be done for
them? You cannot simply provide
for the same rise in salary and wages
of the middle-classes as the rise in
prices and that is the experience not
only here but everywhere in the
world. The rise in salary and wagex
always lags bemind the rise In prices
every year. The 3ame is the case in
the reverse process alsu; when the
price falls down, the wages do not
fall proportionately. The trend dur-
ing the last several years has been a
trend of rise in prices. If that has
set in, what is to be done? The ex-
penditure account should not go up,
but the result of the taxation policy
is one which is increasing the price
of consumer goods—that is my con-
tention—and it will need looking into.
Let us take the principal consumer
goods of the middle-class men. The
price of cloth, the price of shoes, the
price of soap, oil and other ordinary
things have gone up, We heve to
think and calculate on that basis. I
feel that unless we increase the gap
between the income and expenditure
of the middle-class, capital formation
will not be there. For that reason, I
would very strongly urge that the
Taxation Commission and the so many
other Commissions that are sitting
should do something.

Another thing is that it is not the
midddle-class in the towns and cities
only that matters today. For the
past several years, the middle-class in
the villages has been contributing to
our small savings. This is a new
factor that has developed during the
last ten or twelve years and this has
to be taken into account. What is
their position? Their income is go-
ing down; the prices of agricultural
commodities are going down but the
prices of cloth, etc. have gone up and
they are going up. Something has
to be done to remedy the position so
that there may be sufficient capital
formation from the very class from
whom you expect this. I, therefore,
very strongly urge that something
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should be done at least for this pur-
puse.

Take the tax structure—the multi-
plicity of sales-tax and the excise duty
and all these things. There seems to
be a tendency to rely more and more
on such indirect tuxes as these. they
will always fall omn the consumers,
the poorer sections of the consumers,
Why did you oppose salt-tax? It was
becaus2 even 'a man who was getting
half a meal a
tax. I ask you: to-day, is it not the
position? Are there not millions of
us who are not getting two square
meals a day? Why should they pay
the tax? We have to devise some
means whereby the tax burden should

not fall on them but on those who

can pay and who should pay.

It is all right to say that everyohe
should share in the National Plan and
its expenditure; it is good; everyone
should pay. They are willing to pay.
Are they not doing Shramdan? They
are prepared to share their burden
but not in this way. So., these duties
and toxes need looking into especial-
ly the duty on tobacco and similar
duties are working badly and are
causing great hardship to the culli-
vator.

I think the administration also re-
quires much reformation because I
have heard several complaints which
show that there is not that honesty
which should be there, If that honesty
is not there when our officials are in
contact with the cultivator and with
the kisan I think that will react un-
favourably. That needs looking into.

There is one more thing which I
would mention in passing and that Is
about the foreign capital, to, which our
friend Mr. Sadhan Gupta referred to.
He seemed to be sneakingly in favour
of encouraging Indian capital. I feel
very strongly that Indian capital so
far either had beeg indifferent or
has non-co-operated for the last
several years and I have no sympathy
nor any desire to show any preference
so far as this question is concerned.
I am not prepared to show any pre-
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ference to the Indian capital on the-
strength of what has been said by
Mr. Sadhan Gupta sand I feel very
strongly on this and I would not like any
favour to be shown to them because
we must see that the rich here do not
get richer—not because I grudge that
—so0 that the poor may not become
poorer; that is my humble appeal to-
this House. ‘

Shr. D. C. Sharma (Hoshiarpur):
Sir, may I submit fhat there is no
quorum in the House?

Several Hon. Members: There is
quorum,

Shri Velayudhan:
there is quorum.

Mr. Chairman: There is guorum.
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Shri Mulchand Dube (Farrukhabad
Distt.—North): Mr. Chairman, may I
embarrass you a little by thanking ycu
for calling upon me to speak?

The hon. the Finance Minisler is res-
ponsible not only for providing finance
but is also responsible for expenditure,
in co-operation with other Ministries.
Therefore, the credit goes to the hon.
the Finance Minister and he has also
to share the blame. The polnt of view
from which I look at the matter is
whether there has been an increase in
production in the country generally.
An increase in production in the big
industry does not satisfy me. The
test for the success of the Ministry
which I wish to apply is whether it
has reduceq unemployment or whether
it is taking adequate steps to reduce or
to remove unemployment aliogether.
My idea is that every unemployed
person is not only miserable himself,
but is a national loss. The question is
what the hon, the Finance Minister is
doing to prevent this colossal loss to the
country. '
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The question of unemployment was
discussed for a long time on the floor
of this House in the previous session
and the session before that, but the
House did not find any solution of that
problem. I am conscious of the fact
‘that the Government is doing something
to relievs the problem, but I think the
steps that are being taken are
utterly inadequate. Something
is being done for the khadi
and handloom industries, but the aid
that is being given to them is quite
insufficient to put them on their legs.
1 said that the House could not come
‘0 any decision as to the manner in
which this problem of uvnempluyment
‘has to be solved. The reason is obvi-
ous. The reason to my mind is that
we do not know what we want
and we do not know how to get it
The first thing necessary is to have a
survey made of our resources and re-
-quirements. I feel certain that the big
industry, either in the private sector or
public sector, is incapable of sclving
the problem of unemployment. The
problem, if it can be solved at all, can
be solved only by small-scale or
«ottage industries. Therefore. the first
Step that the Government should take
in this matter is to have a survey made
0f all the small-scale and cottage indus-
tries that are existing throughout the
country and when that is done it
should also have a survey male of the
number of unemployed persons so that
we may be able to get an approximate
figure. The figures that have been col-
lected from the records of the employ-
ment exchanges are quite incorrect and
insufficlent. Therefore. that is the
thing that has to be done. We do not
know what kind of emplovment cur
men want; how many want white-
.collared employment; how many are
skilled labourers; how many are un-
skilled labourers and how many are of
other kinds. When a survey of these
small.scale and cottage Industries s
made, the Government should be able
to find out which of them it should
develop. I am also conscious of the
fact some aid is being given to small-
scale and cottage industry; but that is
mnot being done according to any plan.
“‘The Planning Commission did not
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frame any plan in respect of the cottage
industry or small-scale industries be-
cause it did not have the data. I think,
it did not even have a plan for the big
industry. It decided or prepared a
plan on the basis of certain export and
import figures. That is how it came to
the conclusion about our needs and on
that basis it prepared the plan. There-
fore, what I say is, that the first thing,
and the most important thing is that
the small-scale and cottage industries
should be developed fo the maximum
extent. The persons who are doing
this should be helped In every way by
grants, loans and by providing facili-
ties for marketing. It may be that in
some cases we shall be able to find a
market for the products of those indus-
tries, and there may be cases in which
those products may not be marketable
in this country. @ We must, therefore,
tap foreign markets for that purpose.
The question therefore arises as to what
is the method, and how it should be
done. My submission is that we are
maintaing a large number of Commer-
cial Attaches in the various Legatlong,
Embassies, Commissions and other es-
tabl'shments throughout the world., I
do not know what the qualifications of
these gentlemen are, but so far as I
have been able to find out, they are
men of the ILAS., or ICS., or men
possessing other ‘academical qualifica-
tions. Now, academical gualifications
have not fitted our country for trade.
These men have received their educa-
tion for clerkship or other administira-
tive jobs. Therefore. these men do not
have an eye for business. These men
are required to look into the matter,
study the markets of various couniries
with a view to find out what are the
things that those countries need and
what are the things that our coltage
industries can produce economically so
that they may be sold in those coun-
tries with slight modifications. That
is the thing which is absolutely neces-
sary. Take, for instance, Manchester;
men of that country visited India and
began to prepare dhotis and saries
which they did not need but which we
needed. It was only afler the coming
of the power-looth, if I may zay so, or
the coming of the machine age that
our country has been reduced to
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poverty. Before that this country was
very prosperous and its wealth was
envied by other nations. Therefore, we
must go back. I do not mean to say
that we do not want any big industiry
either in the private sector or the
public sector. We do want them ac-
cording to the changed conditions of
the world. But, while we want then.
we certainly cannot do without the
small-scale or cottage Industries. We
are adopting a little too much of the
measures of the .Wezt. Thelr condi-
tions are differegt, and conditions here
are quite different. While in a big in-
dustry in this country one man does
the work of ten persons, it certainly
throws out of employment nine persons.
Therefore, the nine persons have to be
provided for in some way or the other
and they can be absorbed only in
cottage or small-scale industries.

There is another subject called
rationalisation which has been discus-
sed much and which is in the air for
some weeks past. I do not exaclly
understand what is meant by rationali-
sation; I do not know its precise mean-
ing. What I understand Ly it is im-
proved machinery, more production and
less labour. 1If we want 1o compete
foreign markets we will have to resort
to rationalisation and we will have 1o
provide the labour that becomes wun-
employed because of rationalisation in
cotlage and small.scale indusiries. The
big industries that we have shnuld also
be so co-ordinated as to be able o
absorb the products of cottage indus-
tries. There should be some sort of
co-ordination between the coltage
industries and big industries. 'This Is
the thing that I wanted to say about
industry.

On the question of economy also I
wish to say a few words. I entirely
agree with my hon. friend who has
spoken before me that we are not really
taking care of the money in the
manner in which we should. We have
to resort to deficit financing simply
because we do not take as much care of
the money that we have. I have seen
in various departments that the people
who are responsible for expenditure do
not care at all how the money of the
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Government is being spent. There was
something in the papers that a sum of
Rs. 164 crores was lost by bad manage-
ment or mismanagement in the
Damodar Valley Corporation. I do not
find anything of it in the pamphlet that
was supplied fo us, either by the
Finance Ministry or by the Comimerce
and Industry Ministry. I am not,
therefore, in a position to say whether
this press report is correct or not, but

-it is absolutely necessary that the con-

trol on expenditure should be tighten-
ed. People should not be left free to-
do as they like and to play ducks and
drakes with the Government or the
public money. The other doy I was
readirg the report of the Gorwala
Committee in which I ceme across the
words “a thing that was not inspected
is not done”. This is absolutely true
so far as our administration is concern-
ed. We do not take sutficient interest.
A thing that is entrusied to an officer
is not executed in the manner in which
it should be, and as my hon. friend who-
just spoke pointed out. even where
such instances are discovered, they
are not adequately dealt with, My
submission is that we should sce to it
and it is the duty of the Finance Minis-
ter, to see that every pie is made to go
the farthest it can. If this is done, we
shall not have to resort tu considerable
deficit financing. Deflcit financing does
not have any terrors for me because I
see that the hon. Tinance Minister has
seen to it that production is increased.
If production increases quickly, the
tendency will be for the prices to fall
in respect of the commodities that are
produced 1o a very great extent. This
will offset the inflalicnary pressure
that may he brought about by resort-
ing to deflcit financing.

Shri 8. Gy Parikh (Mehsana East):
1 thank you for giving me an op-
portunity to speak. I want to point
out the difficulties experienced by the
public in getting refunds from the
Incoms-tax department, From my
own personal knowledge, I can say
this, Whenever an assessee has won
a case in the higher courts and is
entitled for refund, he is having very
great difficulties from the department.
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The position is this. When one ap-
proaches the department in the month
of January, they say: there is no
provision in the Budget, the Budget
is short, we cannot give the money
before the end of the financial year,
you come to us sometime after April.
I know of one case. A sum of Rs. 45
was due to one man. He approached
the department in the month of
January, He was asked to come after
the Budget year was over. I do not
know how this sum of Rs. 45 will
affect the Budget. The officer says
that he has got orders from the higher
authorities. I do not know whether it
is from the Ministry or the C.B.R. or
the C.I.Ty How is the ITO concerned
with the Budget?

Another point in regard to income-
tax is the anomaly in sectlon 15-C.
‘When new companies are floated, thete
is a provision in the Act that up to
six per cent of the interest is not
chargeable with income-tax. It some-
times so happens that a company
declares dividend, even when there
is some depreciation still to be taken
into account, If, in spite of that, the
company declares dividend, the com-
pany is not liable to tax, but the
shareholders have to pay the tax, If
this anomaly is there, the general
public will be shy of investing their
money in new concerns. If orders
are issued to the department to give
this relief to the investing public,
people will come forward to invest
their money in new concerns.

I would like to point out one thing
with regard to the excise duties. In
the year 1952, 1 brought to the notice
of the hon. Finance Minister that the
staff employed in the textile mills to
supervise the despatch of the cloth
is superfluous. There is strict con-
trol over the mills by the Textile
Commissioner. The mills have got to
submit to the Textile Commissioner
frequently so many returns. The mill
is not one man’'s job; there are thou-
gsands of people employed and no one
man can manage to defraud the
Government. If this staff is sufficient-
ly reduced, I think Government is not
likely to lose any money by way of
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revenue. As the flgures show, Ithink
at least Rs. 15 lakhs would be saved
by the Government in expenditure,
without losing a single farthing for
that.

Regarding the duty on art sik,
several things have been said. I think
the duty has been levied at the wrong
end. Had it been levied on art silk
yarn, I think no hardship would have-
been caused. I think by the present
mode of levy., Government will find
great difficulty in collecting the-
revenue and there is also likely to be:
some loss of revenue and misuse and.
corruptiony Had it been on the yarn,.
it would have been easy. Mill yarn
is sufficlently protected and there-
is a heavy duty on imported
yvarn, Some mills, I understand, are
making good profits. Another argu-
ment may be that production will
suffer. It is not the case. Two more
mills are coming. The present units
are doubling. Another unit is in the
offing. If all the five units go into
production, I think that 75 per cent.
of our requirements will be supplied
by our mills. It would be easier for
the Government to collect the revenue
from the yarn mills.

I congratulate the Government for
giving some relief in tobacco excise.
Particularly my constituency is very
much affected so far as tobacco excise
is concerned. I am getting represen-
tations that if the relief is extended
for the 1954 crop also, it will help the
cultivators a long way. I request the
hon. Finance Minister to look into this
matter. The relief has been given
only for the 1853 crop. I request that
relief may be granted for the 1854
crop also.

I would like to bring to your notice
that recently two big insurance com-
panies have cbme forward to reduce
their rates of Life Insurance premium
substantially. There is a great hue
and cry from the smaller units, My
information is. and I find in the news-
papers, that the Government is also
telling these people to revise ‘their
rates again. I think this would be
doing injustice to the general public.
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The general public will be benefited
by these reduced rates. Let those
companies which are not sufficiently
strong enough either merge with bigger
units or wind up themselves. My
request to the Government is that these
‘revised rates should continue and they
should not come in the way of the revi-
-sion of the rates. In case the Govern-
ment desires to nationalise the insurance
industry, this will greatly help be-
-cause there will be very few com-
panies and it would be easy for the
‘Government to nationalise.

So many speakers have spoken
about the Sales-tax. I submit that
there should be uniformity through-
out the country. I feel the Govern-
ment is finding some constitutional
difficulty. Either the Constitution
may be amended or some via medio
could be found out. The traders and
the general public are experiencing
very great difficulties and, therefore,
there should be some sort of uni-
formity of taxation. My humble sug-
Bestion is this, Let it be a Central
subject. Let all the revenues that are
collected from the various States be
passed on to them. Just as in the case
of the estate duty, it should be a
Centrally-administered subject. Let
it be a purchase-tax of a uniform
«<haracter so that the people at large
will be benefited.

Another point I would like to bring
to your notice is investment of foreign
capital. 1 am not against foreign
capital. But wherever the local in-
dustrialists come forward, Govern-
ment should not encourage the foreign
industrialists or foreign capital. I
know that one dye-stuff industry is
going to start production of dye-stuffs
shortly. A sum of Rsy 2 lakhs or so
tas been spent on experiments dur-
ing the last four years, and now they
are having their experiments com-
pleted. They will be in a position to
have the dyes manufactured here
shortly. In the meantime, I under-
stand that one big concern is taking
the help of the Imperial Chemical
Industries and has signed an agree-
ment with them that they would
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manufacture dyes only from inter-
mediates and not from basic raw
materials. While the Indian concern
is going to manufacture dyes from
basic raw materials, and has also
given an undertaking that it will
meet the country’'s requirements with-
in the next two years, where is the
need of inviting foreign participation
through the Imperial Chemical In-
dustries, which is demanding larga
royalties? Moreover, if the dyes ar
to be manufactured from interme-
diates, in case there is trouble all the
world over or in any particular part of
the world, our dye-stuff industry will be
stranded. My submission therefore is
that even if you are allowing foreign
collaboration here, you should see
that they manufacture dyes from
basic raw materials only and not
from intermediates. At the same time,
when our people come forward and
spend lakhs of rupees on experiments,
we should see that they are encourag-
ed.

Even if the Imperial Chemical In-
dustries or any other concern is asso-
ciated with our dye-stuff industry. the
distribution trade should be in our
hands, as at present. Otherwise, the
whole of the import trade would be
destroyed. Even if there is foreign
collaboration, the distribution trade
should be with the Indian companies
and not with the foreign companies. I
would like to stress this particular
point on the Finance Minister.

Shri T. 8. A. Cheltiar (Tiruppur):
Before I go into certain matters of
procedure, I would like to impress
upon this House the rural indebted-
ness that exists in this country to-
day. In Madras, the part of the coun-
try from which I come, the interest
rate in the rural areas is about thirty-
six per cent, and that is considered to
be reasonable by people who take it.
That interest is adjusted, before the
money is given and as you know well, in
the Acts, this is prohibited. To get
over the. law, documents are drawn
for double and treble the amounts



4903 Demands for Grants

lent. This money is absolutely re-
quired by the people in the rural
areas, for their agricultural operations.
Without this money, they cannot live.
So, they mortgage their property, and
do everything possible to get money
at these rates. What have we done to
prevent this state of affairs? I must
say that we have done very little. 1
must say that we have not even felt the
conditions that are existing in this
country today.

The other day, I pufga question
whether this Government proposed
to go into the matter of agricultural
indebtedness in this country. The
reply was given that this matter was
gone into many mahy years back, by
the Banking Enquiry Commission. But

since th much has happened, and
it is nec for us today to set up
a commisfon or some agency to find
out whe in these years, agricul-
tural in ss has increased. or

the wealth of the agriculturists has
increased. @We claim that we are pro-
ducing mabe wealth. But we must see
whether tHat wealth has gone into
the handsz the ryot, the man who
works in the flelds, and the man on
whom we fely for the greatness of
this country, or whether it has got
concentrated into the hands of a few
people in Bombay, Calcutta and
Madras. 1 should think that the
time has come when we should make
an estimate of rural indebtedness, and
see whether we cannot ask the Re-
serve Bank to advance more money
to the agriculturists. I know some
money is being advanced to the apex
banks in the co-operative movement.
But to what extent has that been
able to meet the needs of the people
in the rural areas? That is a thing
which we must go into. With the
knowledge that I have, I can say that
the needs that it has met are very
little. When the Bombay people are
affected, they shout; when the Cal-
cutta people are affectéd, they shout,
and immediately Government go into
action, But when the agriculturists
and the poor men in the villages are
affected, *it is a long long way bet-
ween Delhi and the villages, and their
95 P.S.D.
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voice is rarely heard. I would like
the hon. Finance Minister to go into
this mattar,

Another matter of procedure I
would like to go into is the relation-
ship that should exist between this
Ministry and the Committees which
this House has appoinfed as its watchs
dogs, namely the Public Accounty
Committee, and the Estimates Com
mittee. The whole House cannot gc
into the estimates; the whole House
cannot go into the post mortem
examination of the aeccounts of Gov-
ernment; so we have thought it fit
to constitute committees to go into
these matters. These Committees come
to certain decisions, as a result of
their examination, I believe, that
when those decisions are arrived at,
it is up to the Government members,
and the officials concerned, to guide
them, if I may say so, to come to
proper decisions. It is up to them to
fight it out with the Committees, and
say what all they have to say. It is
up to them to prove to the committee
that they could not, under the bona
fide conditions, have taken any other
step than the one which they have taken.
But when certain decisions are arrived
at by the Committees, unless this House
rejects that verdiet, I should think that
that verdict should be given the respect-
ful attention which a committee
constituted by this House deserves,

Recently, I have heard—I am sorry
I was not here at that time—that there
were certain discussions about certain
decisions, and that some statements
were made to the effect that officials
are afraid to take decisions, because
the Public Accounts Committee has
made certain disclosures—I do not
want to refer to what those disclosures
are—about certain officers. I must say
that people who are afraid to take
responsibility should not be in the
places where they are. The Public
Accounts Committee in any country
in the world is bound to take note of
whatever actions the officials do, and
the officials who are worth anything
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must take the responsibility upon their

shoulders, for, responsibility lies on -

them. The higher officials are ap-
pointed not to be afraid of taking
decisions, but to take decisions, know-
ing the risks involved. In the ad-
ministrative sphere, they must take
their responsibility, and after that, at
the bar of public opinion, they should
be prepared to take their chance. So,
it is wrong to say that simply because
certain criticisms are made, the
officials are arfaid of taking decisions.
That only shows that they are not
good enough to take responsibility.
Bad men must be condemned, where-
ever they are; and’ good men must
be strong enough to take the res-
ponsibility on their shoulders, and
should come to decisions, and later
face the bar of public opinion.

The so-called Chanda Report has
been so much before the House, and
it I may say so, we are meeting in the
shadow of that Report. 1 do not know
what that Report is. The authorised
version of ‘that Report has not been
made available to us. So, I do not
presume to say that whatever I say
is true; it may be true, or it may not
be true, But I go from newspaper
information. If the hon. Finance
Minister wants to deny it and say I
am wrong, it is open to him to say so,
and place the correct information be-
fore the House.

Shri A. P. Sinha (Muzaffarpur
East): That Report should not be dis-
cussed here, because it is not before
the House,

S8hri T. 8. A. Chettiar: Matters of
procedure can be discussed. I am go-
ing to discuss here those two matters
of procedure, which, it is reported in
the newspapers, have been dealt with
by the Chanda Report. I am not
allowed to discuss matters of financial
procedure in the course of a discus-
sion on the Demands for Grants re-
lating to the Finance Ministry, I can-
not understand what else will be rele-
vant under these Demands.
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It has been stated that the Chanda
Report has dealt with two matters of
procedure. One is the procedure
whereby the departments may spend
more quickly, for that purpose take
a token grant from Parliament, spend
any amount they like, and then get
post facto sanction from this House.

I say, Sir, that that is a negation of
all democracy and I shall not be a
party to thisggHouse voting for such a
procedure. All relevant things must
be disclosed to this House. We sanc-
tion the expenditure....

Shri A. P, Sinha: On a point of
order, Sir. My hon. friend is discussing
the Chanda Report, a thing about
which we heard from the Prime
Minister’s reply to a short notice ques-
tion. But how can that report, when
it is not placed before the House, be
discussed? We do not know anything
about it. The hon. Member himself
says he does not know anything. Still
he is trying to discuss the report. This
is very fantastic, wrong and irregular.

Mr. Chairman: The hon. Member
has not raised any point of order.
The hon. Member never said that he
has seen the report. He has not read
from the report. He is not in any
manner criticising the report which
has not seen the light of the day. He
is only just making remarks in res-
pect of a matter which is the common
property of this House and of the
country.

Shri A. P. Sinha: What is the com-
mon property, Sir?

Mr. Chairman: He is only dilating
upon what has appeared in the papers.
We do not know what the actual re-
port is. The report has not been
circulated. He is only speaking about
matters which have now appeared in
the papers. That is all. If he had
read out something from the report,
and then dilated upon it, then the
point would have been relevant. Now,
the report is not with us. At the same
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time, we all know that there is a re-
port. There was an answer from the
hon. the Prime Minister the other
day and something has appeared in
the papers. He is speaking about
that.

The Minister of Finance (Shri C. D.
Deshmukh): The point-is that various
ideas are afloat, whether they are in
that document or any other document.
It seems to me that if any such ideas
come to the notice of Members, it is
open to them to take up those ideas
and give their views on them, not
necessarily with reference to any
particular report. He might say that
an idea seems to be going round that
a system of token grants would be
desirable to prevent lapses occurring.
Now, the hon. Member has certain
views on the subject and 1 think it
is perfectly right for him to express
those views.

Shri V. G. Deshpande (Guna): Why
should not the Government place the
report before the House?

Mr. Chairman: In a matter of this
nature, I think Parliament is very
much seized of it and it should ex-
press its views. It is a very impor-
tant matter from the Parliament's
point of view also and Parliament
should see that what is being done
or being talked about is such that
Parliament's powers also are mnot
limited thereby or the control which
we have been exercising over finances
or the effectiveness of the procedure
of control is not, as a matter of fact,
in any manner watered dbwn. Such
discussion instead of being irrelevant
is very necessary. But I would re-
quest the hon. Member to speak only
in a general way. The Report is not
before us and he may be making a
mistake; he may be assuming too
much....

Shri T. S. A. Chettiar: I am not
making a mistake because I do not
know.....

Mr. Chairman: Therefore, I am say-
ing that he need not assume too much.
Only on the material which we have
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got before us, which may be regard-
ed as authentic, only so far we
should proceed and not further,

Shrl T. 8. A, Chettlar: There is
nothing authentic, because we have
not got anything authentic. These two
views have been ascribed to that Re-
port and I am discussing those two
views.

Shri T. N. Singh: Probably it would
be better if he were to refer only to
that and not to the Report, because
it might cause unnecessary misunder-
standing......

Mr., Chairman: We do not know
what the Report is.

Shri T, N. Singh: Association with
it is not desirable.

Mr. Chairman: Therefore, I am say-
ing that we should confine ourselves
to the views and mnot complicate
matters any further. Only on the
basis of material which we regard as
authentic, we should make our re-
marks,

SBhri T. 8. A. Chettiar: I say, Sir,
that taking a token grant and spending
crores of rupees is something which
is against all financial canons of pro-
cedure. I have no doubt that if ever
that idea is put before this House,
this House would by a large majority
reject that procedure, because that is
a negation of parliamentary control.

Secondly, Sir, another idea has been
put forward—let me not refer to any
report—and that is that the Finance
Secretary attached to each department
instead of being under the control
of the Finance Department, should be
under the control of the head of that
department. If it is a matter of giv-
ing approval to things and details
which have already been sanctioned
by this House, I can understand that
and even allow that. But, Sir, if it
is a matter of diversion of funds from
one thing to enother, if it is a matter
of diversion of funds from one quality
of expenditure to  ancther—for
example, from a subsidy to a loan or
a grant or from one subject te
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an olher, i.e. money can be provided
for juteresearch and a proposal may
come that it may be diverted to cotton
research,—then from what I have
studied about financial procedure,
with the little knowledge of adminis-
tration that I possess, these are entire-
ly different expenditures, and such
items of expenditure should always go
to the Finance Department, because
the Finance Department is not a
department of the Government of
India but is the watch-dog which we

maintain so that we see that money -

is not wasted.

So, Sir, 1 know the difficulties of

the finance people. While I was the
minister in
used to dislike them because many
*imes they had turned down my pro-

posals—many times unjustly perhaps. -

Many times I did not like them because
they did not do as proposed, But allthe
same, I want somebody who will say
to me: ‘You are wrong. You shall
not do it", If that control is not there
and lump sum grants are given, any-
thing can be done. That is not finan-
cial procedure, that is not safety for
a public economy and that is not the
way in which this Mouse can have
its wishes respected, because the
Budget is passed by us and it should
be administered and spent as we have
passed it and the finance Department
is the body which looks to that.-

Pandit K. C. Sharma (Mcerut Dist.——
South): He is conservative.

Shri T. 8. A, Chettiar: I am just
making one more observation before
T close. I wish I had more time.

I am enxious that all the money
provided should be spent. I am
anxious that all our programmes
should be put through. One of the
bottle-necks that we have is the State
Governments which do not have
sufficient money. Omne of the reasons
why we have not been able to put
through our programmes is that the
State Governments do not have suffi-
cient momey. The final solution for
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this problem will be found when we
can find sources of income for them.

Secondly, one of the reasons why ‘
we are not able to put through local
works etc. in which the local govern-
ments do not contribute anything is
because we have the red-tape of going
through these local governments, 1
would like to make a suggestion in
this connection. Why should not
local boards and institutions of "great
integrity be dealt with directly by the
Government so that we can remove
one step and this money which is be-
ing spent through the local govern-
ment may be spent direct and can be
usefully spent?

I do not like to take much time, be-
cause there are many others to speak.
But I would like to say this, that we
should find ways and means whereby
red-tape could be cut. There is a lot
of red-tape which can be cut, and
should be cut. One of the ways in
which it can be cut is that local boards
or institutions which are essentially
working for rural areas should be
contacted direct. I would like the
Finance Minister to examine and see
whether in matters of rural water-
supply, in matters of maternity and
child welfare and in matters of local
works we cannot have direct contacts
with accredited organisations like the
Ramskrishna Mission, the Gandhi
Smarak Nidhi or other institutions—
and local boards like District Boards,
so that this red-tape of going for a
grant and waiting for months and
engaging in correspondence with local
governments who do not contribute
anything, may be cut. It is a matter
of half local contribution and half
Central Government contribution,
These are the things which I would *
like to be examined. We should put
our heads together and examine them.
I think there is a lot of red-tape that
has to be cut, and that should be done.
At the same time, we should maintain
the proper financial control that we
owe to this country.
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Shri K. P. Tripathi (Darrang): Mr.

airman, at the fag end of the day

have got only flve minutes and I
will try to confine myself to one idea.
‘When India became independent, there
were certain gaps in our credit structure,
It was expected that after becoming
independent, the first thing that you
would do is to close this gap in the
credit structure. But, unfortunately,
we took a very long time in closing
many of these gaps. It will be realis-
ed that the National Income Enquiry
Committee’s ‘report has just come out,
from which it appears that 72 per
cent. of our production is from the
agricultural sector, 10 per cent. from
fhe cottage industries sector and 6 per
ovant. from the big industries sector.
Phe credit structure of this country
|8 entirely @Mared to the big indus-
fries sector and the commercial sec-
Jor. There is practically no credit
hvailable in the country so far as the
cottage industries and the agricultural
sectors are concerned. When we came
fo this predicament, it was but na-
tural for us to expect that immediate-
ly something should be done to close
this gap. No country can improve
unless there is credit provided for all
the productive units in the country.

In the otiser countries of the world,
for instance, America, after the New
Deal, the most important thing which
was done was to provide credit for
the rural sector, not merely of the
banking type, where credit is provid-
ed against security, but also for those
types of agricultural production in
‘which the people could not provide
securities. There was the Extension
‘Service and, through the help of the
Extension Service, the Government
provided credit even to those people
who had no security to offer. It was
in this way that American agriculture
rose. They_went further; they even
provided price support programme
and it was due to the combined effect
of the price support programme and
the credit facilities provided for even
those who had no gecurity to offer
that the American agriculture rose to
its present condition. But, in our
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country, we have taken seven long yei

to find out what is the condition o
the rural structure. There is no argu-
ment about it, and everyone knows
that there is no credit facility for the
agricultural and cottage industries
sectors. We make some mistake with
regard to the estimates, whether it is
50, 60 or 70 per cent. but the fact that
credit did not exist was known. When
it was known, the immediate thing
which was necessary for us to do was
to set this right and to filll in this
gap in the credit structure. This was
not done and seven long years have
gone.

Ofeurse, I welcome the measures
which have been initiated by the
Finance Ministry. Some provision for
the credit structure has been made
both in money as well as in kind.
think, it is a good beginning. But,
have no doubt that unless and unti
the conservative estimates§ of th
Finance Ministry are given the go-b
and a bold policy is followed, the:
is not going to be any expansion worb
the name for the rural sector, and w
will not have anything dependable.
therefore, draw the attention, pointeo-
ly of the Finance Minister of
Central Government, to this point a
say that bolder policies might be
initiated.

After all, whenever there is
difficulty in the big industries sect
what does the Government do?
comes forward to help. There
a crisis in the tea industry. The ¢
ernment came forward with a dec]
tion that to the extent of 10 per
of losses Government would
guarantee. Does the Governme
the same thing when there is
the agricultural sector? Doe)
Government do the same thing
there is loss in the cottage indu:
scctor? The Government does
do that. What is the Fine
Ministry of a counrtry responsible
It is responsible for setting right
gap in the credit structure on
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basis of which the economy of the
country can be evolved automatically.
That is the thing which was required
and that is the thing which we have
felt for a long time.

Mr. Chairman: The hon. Member
may continue on the 17th.

The House then adjourned till Two
of the Clock on Saturday, the 1Tth
April, 1954,



